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DISCUSSION ON RESOLUTION
REFORMATION OF ANDHRA
STATE—continued.

Mr. CHAIRMAN : We have now
to pass on to the Resolutions. The
Resolution moved by Shri Pydah
Venkata Narayana on the 16th July :

This Council is of opinioa that Govern-
ment should take speedy steps for the forma-

tion of an ANDHRA State from out of the |

existing territories of the State of Madras,
giving it the staws of a Part A State, and that
a Bill for the purpose should be iniroduced
by the Government, on the recommendation
of the President, afrer ascertaining the views of
the Madras State “Legislature with respect to
the proposal a1 to tha provisions of the Bill.

Let us now take up this Resolution.
If you spzedily conciude the debate,
you may go forward to the considera-
tion of another Resolution that is also
fixed for today. Mr. Govinda Reddy
was having the floor of the House and
he will continue.

SurI GOVINDA REDDY (Mysore):
Mr. Chairman, at the outset I wish to
remove an impression that seems to
have got round from one or two obser-
vations which T had made the other
day before we broke up. Some hon.
Members of this House and of the other
House and some other friends have
questioned me, some very rudely too,
whether I am opposed to Andhra in-
terests. I wish to make it perfectly
clear that I am not opposed to the ia-
terests of any linguistic group or, for
that matter, of any group of people.
Nobody would like to see any people
in any corner of this great land suffer
on account of a wrong territorial ad-
justment or for want of a proper
territorial adjustment. But, Sir, at
the same time, it is the duty of every-
one to see that by changing any terri-
torial adjustment we would not be
introducing an element of discord,
an element of disunity, an element of
opposition in so doing. If we concede
this Resolution, Sir, it necessarily
means that this House and the Govern-
ment are committed to the principle
of forming linguistic provinces. If
Andhras’ claims are conceded today
n2cessarily Karnatakas®  claims  are
alsy> to be conceded. The people of
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Karnataka, Sir, are also suffering
just as the Andhras are suffering
from a handicap of this kind. If a
Karnataka province is to be conceded,
you must necessarily concede the claims
of Maharashtra and_so on, ad tnfinitum,
as the hon. Mrs. Lakshmi Menon was
enumerating the other day. So, it means
that we will be a party to subjecting
India to 2 major operation as the claims
of every language have to be considered
and accommodated. Well, Sir, I very
much doubt whether it is wize to do it.

With regard to this Resolution,
neither the hon. the mover of -the
Resolution nor any supporter of this
Resolution has dwelt upon whether this
principle is right or wrong. The
question is before the country admit-
tedly for over two decades and so
much of discussion has taken place in
several legislatures, on the floor of
Parliament and also in public, both
on the platform and in newspapers.
The Government, it cannot be denied,
Sir, have given very earnest considera-
tion to this question. The Dhar Com-
mittee, which was appointed to go
into this question at great length, have
given a report and they have advanced
in that report very weighty considera-
tions and to me, Sir, they carry con-
viction and I believe they should carry
conviction to anybody. Well, Sir, they
have no doubt in believing that this
principle of forming linguistic pro-
vinces is basically wrong and they also
say that the demand for formation of
linguistic provinces is open to serious
challenge. They say that it involves
the recognition of the principle of
Government of a province of linguistic -
Group, which is basically and wholly
wrong. Homogeneity is available
within certain limits but only at the
cost of creating fresh minorities’
problems. ‘“Further”, Sir, they say
“it would bring into existence provinces
with a sub-national bias. The motive
behind the demand is open to serious
objection. Homogeneity of language
alone cannot be a decisive factor, even
an important factor. India is yet to
become a Nation. It cannot afford
to add to its anxicties, the heat, contro-
versy and bitterness which demarca-
tion of boundaries and capital cities
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involve.” Well, Sir, in another place
they say “the principle underlying the
separation would be as dangerous in
its application to the rest of India”—
that is they were considering this in
relation to Andhra which has a proper
bearing on this Resolution. They
say ‘‘the principle underlying
s:paration would be so dangerous
in its application to the rest of India
that the strongest advocates of lin-
guistic provinces have been compelled
not to base their demand on this
ground.” They further say ‘it will
set the ball rolling for the disintegra-
tion of this young country” and add
that this “enquiry has in some ways
been an eye-opener to us. We were
horrified to zee how thin was the ice
on which we were skating.” This
means, no doubt, that the Committee
were convinced that this principle was
utterly wrong or, at any rate, it was
dangerous to the unity of India.

The other Commurttee, Sir, which
was appointed to go into this question
by the Indian National Congress, the
JVP Committee, have also gone into
this question at length. With re-
gard to both these committees nobody
can question the competency of the
members or the motives of the members.
If the members were inclined to any
side at all they were, I must say with-
out fear of any contradiction, in
favour of the claims for linguistic pro-
vinces. The Dhar Committee had
been very sympathetic. They had
admitred, in more than one place, that
the Andhras were suffering from handi-
caps, that their claims had to be met
in some way, and that there might be
other language groups also which were
suffering from handicaps owing to a
wrong territorial adjustment. They
have viewed this question with sym-
pathy but they have kept over and
above everything, a sense of national
unity to see whether it would contri-
bute to the promotion of this sense
of national unity.

I find, Sir, after examining the whole |
position, they say the British Govern- |

ment whether rightly or wrongly made
snme arrangement and that arrangement
rought in  hetsrogeneous elements
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together. Although we did not like
it in the beginning, ithas made
us feel that different elements can come
together and that India is a country
and not a territorial group, is an inde-

. pendent entity. They say, Sir, that

these heterogeneous elements being
united in one unit must be encouraged
and must not be disturbed. The
JVP Report gave earnest consideration
to the conceding by the Congress and
the Government of the principle of
forming linguistic states, to what is
made so much of by some hon. Mem-
bers of this House. In the JVP Re-
port they say, Sir, that although it is
true that the Congress did concede this
demand, they conceded this demand
when they were not in a position to
appreciate this question in all its bear-
ings. I will quote the relevant por-
tions from the Report. At that time,
they say, Sir, it was not faced with the
practical application of this principle
and hence it did not consider all the
implications and consequences that
arose from the practical applicaticn
of this principle. Even the Dhar
Committee, having given considera-
tion to this aspect, says that although
the Congress had conccded this demand,
the Congress was relieved of all its
obligations owing to the admission of
this demand because circumstances had
completely changed. The JVP Re-
port further says that linguistic homo-
geneity is not at all attainable. They
say that they have no doubt that it is
impossible to form linguistic provin-
ces— at least it is impossible to make
clear demarcation of boundaries. They
say, Sir, that even a brake or check
placed on this onward movement, i.c.,
the movement of consolidation of India,
is likely to lead to a sliding tack and
injury to the national interests and they
say that ‘it is incumbent upon us,
therefore, to view the problem of lin-
guistic provinces in the context of
today.” This context demands, above
everything, the consolidation of India
and her freedom.

(Time bell rings.)

Since the time is up, I will conclude
shortly. Therefore, the Government
should not commit itself to the princi-
ple of formation of linguistic provinces.
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On the other hand, I would humbly
suggsst to the Government that they
can commit themselves to a rearrange-
ment of some of the provinces, they
can form new provinces, but not on
the language basis. They can, for
instance, subdivide Madras into North
Madras and South Madras, or call
North Madras, if my Andhra friends
have no objection, as rhéra Pradesh,
because it is coastal district. Having
formed these new States, they can fix
up their regional languages. For
instance, they can fix Telugu as regional
language for North  Madras. If
Bombay State comes to be subdivided,
if this State has to be subdivided, as
my friend Shri Ramaswami Mudaliar
was telling the other day, we cannot
split up that State only north- and
south-wise, but we will have to split it
up east- and west-wise and if that is so,
for South Bombay the regional langu-
age can be fixed by the Government
of India as Kannada. Well, Sir, such
an arrangement would be meeting the
cases of all language interests and at the
same time avoiding the danger that may
flow from these linguistic states.
Otherwise, Sir, if anyone has any
secret motive that the unity of India
should be disintegrated, that will be
accomplished if Government should
concede this principle of linguistic pro-
vinces., With these remarks I wholly
oprose this Resolution.

ProF. N. R. MALKANI (Nomi-
na‘ed) : Sir, this Resolution deals with
a very important subject and I am glad
that there is a full debate on it. We
are all aware that this phrase ‘linguistic
provinces’ has become rather red-hot
and there is much passion when we
discuss this subject, but I am glad
that in this House, on the whole, there
has not been much heat developed
but some light thrown on it. At the
same time, Sir, you might have observed
that when most hon. Members talk
on this subject, we almost know what
they are going to say. People from
Andhra talk in one language, that is to
say, that there must be division on
linguistic basis. My friend, Prof.
Ranga, made a very fine speech the
other day and 1 listened to it attentively,
but I knew what he was going to say. My
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friend Mr. Mudaliar made a brilliant
speech which it was my privilege to
hear, but I knew what he was going
tosay. May I plead, Sir, that on such
subjects which are all-India subjects
in which all of us are interested, es-
pecially in this House which is called
the Upper House, which is the Couucil
of States, such subjects must be dis-
cussed in a very cool manner and the
opinion of those who are not intzr:sted
parties, who are third parties, who are
other parties, should carry more veight
than the opinion of those who are in-
terested in the issue ?

Sir, I think, on the whole, most of
the Members here agree that provinces
may be divided, but not exclusively—
even mainly—on a linguistic basis. I
rather think that not only language,
but administrative convenience also
i3 a very important consideration.
Anew Administration is bound to be
costly. Each new State will have an
Assembly, Parliamentary Secretaries,
Ministers, perhaps a Governor and
what not. It becomes a very expensive
administration. Ours is a poor country
and we must consider this financial
aspect well. We must also see whether
the State will be self-sufficient. Will
it stand on its own legs economically ?
These are very important considera-
tions which have to be taken into
account when we form new States.
Language is not the only or chief con-
sideration. May I proceed further
and say that language if it is a cohesive
force can also be a disruptive force and
in the history of nations language has
more often divided than consolidated?
May I suggest, Sir, that before we
divide Andhra or any other State, we
should pay attention to this fact that
in India in the past no State was divided
on a_language basis ? This {s a new
fad, a new slogan. Remember that
if we divide one State on a linguistic
basis, a chain of reactions may be set
in motion. Already our friends are
talking of a separate Karnataka, sepa-
rate Malabar, separate Kutch and what
not. Already we have 24 States, A, B
and C at present; shall we now have 40
States with a babel of many languages?
Already we in India have far too many
languages. So before we start on this
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path, let us beware. Our hon. friends
in Andhra have to consider this matter
that if Andhra is separated, what
will happen to the five mitlion Andhras
in Tamil Nad? My friend Mr.
Mudaliar said thire were five million
Andhras in Tamil Nad. They will
be in a minority, a very small minority, |

a problem. Do we want to convert
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a neglected minority. They will create }

our own people, our own brethren
into minorities ? They are bound to
be treated as minorities.

Sir, T am 2 Sindhi and a refugee and
I know what proviacialism means.
We are suffering today because of
provincialism. If anybody asks me,
“Who are you”, Isay I am an Indian.
When they ask: ‘“Which province do
you come from”, Isay I come from
nowhere. Ihave no province at all
because I talk in a languag: which
nobody understands. Even if I talk
in Hindi—and I can talk Hindi
fairly well—my friend says, “There
is a Sindhian tone in it. Your pro-
nunciation is different ; you are not
" quite like ourselves. Your throat is not
quite like my own throat ! Sir, are we
going to distinguish provinces by the
sounds of their throats and say:
“Your language is different ; my lan-
guage is different ?”° It is a dangerous
principle and I warn the House against
its acceptance.

Take the case of countries outside.
Have they got linguistic provinces ?
‘Take a country like China : has it bee
divided on a linguistic basis ? Take
Russia. My Communist friends always
support linguistic provinces. I have
here a list in which there are six
groups of languages. FEach group
contains A to 31 branches or shakhas.
The total number of languages comss
to 75. Perhaps it will refrash you if I
tell you that there are in Russia, Slavo-
nic languag:s with six groups ; Teutonic
with 3 groups ; Indo-Europesan with
9 ; Finno-Ugrie with 14 ; Tartar-
‘Turkish with 13 ; and Caucasian with
31 ; total 76. They have got 76
languages. And bocause  they have
got 75 linguages, have they got 76
provinces ? Not at all. They are

|
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-concentrating -on one language only—

Russian—in the whole of
Russia. China has no language ques-
tion in that sense. Are w2 going to
lead the world in thcse things and cut
nations up into fragments? It is
wrong in principle.

White

I would suggest that before we make
a decision, we must take first things
first and second things secoad. And
which are the first things today ? You
have got Part A States, Part B States
and Part C States. Why don’t you
merge Part C States into Part A and
B States ? Why don’t you equalise
Part A and Part B States so that there
are no dist’nctions and no discrimi-
nations ? Why don’t we concentrate
on these essential things ? Why do
we concentrate on these  subsidiary
things ? Why are we intent on break-
ing up India into fragments? If
you rcally think that India must be
united, that India must be stable, that
India must be strong, we must think
of uniting those States which arc small,
which are discriminated against. Let
them be made into one whole. I
would therefore with all humility plead

. before the High Command: let there

be no more talk of linguistic provinces.
They must size up the situation and
rise to the occasion and say that if
they do divide the country, they will
weigh all the considerations and all the
reasons before they divide it, otherwise
they will not move in the matter.

SHr1 H. D. RAJAH (Madras) : Sir,
my predecessor has shown more heat
than rcason. We are discussing a
matter of urgent importance regarding
the people as a whole. My approach to
this problem is not based on irrational-
sent’ nentalism or any kind of

ism,
parochalism. What is it that this
country is having today ? This coun-

try is having a Sovereign Dzmocratic
Republic. Each one of the 300 million
odd citizens is sovereign. When a
child is born in my house, I do not
teach him in the Engiish language.
The child picks up my home languaage.
Similarly whensver a man or a woman
is born, he or she is taught and brougat
up in the languag: which is spoken
by the people concernad. Now, all
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this heat about this linguistic division
is not girman: to thz issu: to th:
masses of this country wanting to have
a Government based on the languag:
in which they arz brought up. That
is the crux of ths probler If on
account of sentimentalism and irra-
tionalism these peopl: forg:zt the basic
desire like th> urge for food, the urg:
for clothing, th: urg: for fresh air,
it is because th2y are blind to the urge
for a Covernment bised on the langa-
ag: of the popla.

9 a.m,

Sir, I wish to show you how in every
part of the world th: countries are
governed by thz spoken languaze of
the people. This talk about dividing
this country is nonsense. Therc is
no division of the country in aany way
whatsoever. It is not a question of
dlviding this country like Hindustan
and Pakistan. Itis not a question of
dividing this country like Kashmiristan
and Hindustan. This country is a
unitary force governad by a Consti-
tution which has guaranteed to every
citizen of this country the fundam.ntal
right to live and to exist wherever he is.
It is that kin i of urge that is responsible
for the d_mwnd for an administrative
division of this country based upon
th= spoken language: of a majority of the
people. That is the crux of the problem.

Now, Sir, I wish to analyse and to
tear to piecas th: argument opposed to
the division of the country. Whzn I
sp2ak of division, I must maks it very
clear here that it is not division on the
basis of Pakistan aad Hindustan. Let
me mak: this nationa! int:rest very
clear, What is a Government ?
What is a Nation ? A nation consists
of individuals. And iadividuals form
into groups. If you do not take the
interests of these groups of individuals
into account, the nation c:ases to exist.
It cannot survive on th: basis of one
unit exploiting the others, talking in
the nime of national interest, creating
disruption and disunity among the
weaker sections of the pzople while
creating what may be called a mon-
strous, integratcd economy. That is
not the real national interest of our
country. What is it that we want to
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have ? W2 will have administrative
uats in which pzople will bz asso-
ciated with ths Government. You
have given them th2 right to vote and
shape th2 destiny ot th: country.
All of us represent those elements of
humanity who nzver knew what was
political Iifz but who now have only
this fundam:ntal righ: of a vote waich
w2 have got today. In spite of various
languages, 90 par cent. of the people
in this country today are illiterate and
do not kn>w how to read and write.
What is our fundamental responsi-
bility ? It is to rais: thom through
education in their spoken Ilunguage
which they have bzen using all these
years, Ar: w2 to anaihicite languages
altogether ? I can understand Professor
Malkuai’s statemeont if you do away
with all kinds of langu.g:s and have
only on: language—~English, or Es-
peranto, or Hindi. But that is not th2
case. The majority of th: p:zople,
pound into diff:rent territorial units,
have their own languages, th=ir ancient
cultures and their traditions, which
they all cherish. If you me2t a
Tamilian in Moscow today, you will
greet him and shake hands with him,
acause he spzaks Tamil. You should
read Professor Laski’s book on the
National Language of Britain. The
Englishman, after he has swindlxd the
world wholesale, when hz goes back to
England and steps down th: gangway
and sees his country nan lifting his
samans, feels oneness with him. He
shakes him by the hand and says,
“Hello, Johnny, how are you geiting
on ?”’ This is what is expressed by
leading writers in the English languags.
Therefore th2 importance of language
cannot b2 minimised by a reilly sensible
man who has undzrstood what language
is. Therefore, itis a question which
we have to look at from th2 bottom and
not from the top. If you do not want
to do anything, appoin: committees
and get their opinions, “Here is an
expzrt committee which will go into
the details”. It will crzate conflicting
opinions and will never do what is
reaily meant to be done. If you do
not want to g:t a thing done, appoint
com:nittees and more committees—
Dhir Committee, Bhore Committes,
Kher Committee, and so on ani so
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forth. They will tour the country,

they will produce their reports., And

it is easy for us to come with thgse

documented reports and quote exten-

sively from them. Therefore, Sir,

that is not the way in which a language |

should to be shunted. On the other
hand it must be encouraged and every
citizen in this country has a right to
develop his tradition, his culture,
his talent, his life on the basis of the
language which he speaks.

Therefore, what I am suggesting,
Sir, is this. Leave all heat out of this
turmoil, bring people together. You
specifically know that a majority of the
population speak a particular language
in a particular area. Divide them in
administrative units and give them
the Government that they want. That
is their demand. All of us, the entire
House of the People, the entire Council
of States, the entire Legislative
Assemblies represent that humanity.
Instead of all of us sitting together, if
certain people want to sit in another
place and carry on their own local
administration, it is perfectly justified.
By that the integrity of India, the union
of India, the Indiaas a Sovereign De-
mocratic Republic, is never broken.

Now, Sir, the second most important
point with regard to this is sbout the
people of different languages becoming
minorities in those linguistic areas,
It is nonsense. Today, Sir, in Madras

city there is a place called Sowkarpet. |

What is that Sowkarpet in Madras?
Where is the question of Sowkarpet
coming in here ? Do you mean to
say that whatever may be the fate of
Madras State or whatever may be the
fate of any linguistic State, such people
are shunted out of their place ? No.
Take for instance Delhi. We have
got Madrasis in Delhi. We have got
Punjabis in Delhi. We have got
Bengalis in Delhi. But Delhi is Delhi.
It would amount to a part of Delhi
being attached to a part of Andhra or
a Tamil Nad province, if I take it in
that sense. That is one position.
There is one decent provision in the
Constitution that a citizen in this
country has a right to live anywhere
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in the Indian Union, carry on his avoca-
tion peacefully and conduct his life
without being a nuisance to his fellow
citizens. So that is not the point at
issue. Therefore I would earnestly
request the Government to say cate- .
gorically whether they stand by a
linguistic division of this place for
administrative convenience.  You
have got the railways. You have
created the zonal system for adminis-
trative convenience. We have brought
about various other reforms by which
you want to integrate or disintegrate,
Therefore with an overall position of
unity in this country with the Centre
looking after everybody in every
State is this country divided on the
basis of language for administrative
purposes 7 It is only a real division
in boundary and it isnot ina way a
division of the country. To call this a
division is a misnomer. Therefore, Sir,
I would honestly and seriously plead
that the Government must come out
with their policy with regard to the
question of Andhra province and with
regard to the administrative units
being divided on a linguistic basis
and say whather they are prepared to
accept this or not.

Again we find that Pandit Nehru
stands too much committed to this
Andhra question. If they were not
haviag a definite policy, he should not
have said that he was for an Andhra
province. Having said that, he has
no right to go back upon it now.
Therefor~, I would say in all seriousness
that the Government must decide its
policy with regard to this demand for
linguistic division of the States and
act accordingly. Thank you very
much, Sir.

Mg, CHAIRMAN : I think I will
have to prescribe a time limit of 10
minutes because there are several
Members who wish to spzak.

Sur1 K. S. HEGDE (Madras) : Sir,
it would be batter if a few speakers
speak and they should be given more
time because they are interested in
this matter. Otherwise everybody
will sneak a few sentences and finish.
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MRr. CHAIRMAN : T have nearly
20 speakers and I do not think it would
be possible for us to conclude the dis-
cussion unless I prescribz a tim: limit.
Now Dr. Shrimiti Sseta Parmanand.

Dr. SHriMaTI SEETA PARMA-
NAND (Madhya Pradash) : Sir, I
would not have liked to sp=zak on this
subject bacause mich has bzen said,
but for two or thres reasons I would
like to speak. ‘A promise has bzen
made’ is the remirk made by several
speakers here. It has been said that
as the promise to form this province
has bzen given, the Governm>nt should
consider this question. Now there is
no room for going back on that promise.
In this respect, Sir, I would like that
we should considar the history of this
promise. Nobody has referred to
the history of the promisz and if for
that reason on the principle of —

s fryafa: aEwear
Eio Ol
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a man says ‘I will give only once’,
then he must keep his word., We
should agree to that. But in the
interest of the unity of the country as
has bzen pointed out by so many
speakers, [ would app=al to th: Andhri-
tes that they should say ““We have
accepted this Provinc: but we again
maks a gift of it to you to avoid a split-
ting up of this country” bzcause onc:
the Andhras ask for this ®rovincs, quss-
tion of Maharashtra is byind to com:
in and like that there will bz so many
provinces which will lead us again to
the old history of India bzing repeated.
Does it mean, Sir, as an argam=nt that
because India was always divided in ths
old days it should agiin bz divid:d ?
Does it on the other hand not givz us a
warning that because India was divided
in ancient times we should take a lesson
from that and see that the unity of the
country is preserved by every means
at our disposal ? I would not like to
make any imputations but if we were
to look into thz move for forming
linguistic provinces in various places
one really suspects, as was mantioned
by one person, that this is an attempt
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by various leaders to carve a niche for
themselves in those provinces. I

think this guess may be ungenerous
but it would perhaps in a way be
justified. Some Members also who
have preceded me have said that. How=
ever, I would leave that point at that,
Sir.

Another mention was made by an
eminent speaker here that because
Government has given its word that
the Hindu Code would be supported,
this should be supported. I feel that
is hardly an argument, Sir, the Hindu
Code,—it was also mentioned by that
speaker—has been opposed by very
many people in the country. Well, on
the strength of the census of the people
whose views really matter, I do not
think this would be justified. But we
would bz coming to that later.

I would like to mention now the
suggestion that I should like to make,
because practically everything that was
necessary to be said has been said on
this point. So I would appeal to those
people who are anxious that tae language
element should be considered and
think that it is a most vital element in
the making of our provinces, that when
the tims comes for the change of our
Constitution—and it will come in the
light of the experience gained—India
should and will have to be divided if
w:z have to look to the interests of the
people. Then India could be divided
into so many districts and so many
divisions with one Government at the
Centre. That would ultimately do
away with the necessity of so many
Legislatures and so many High Courts
and other things. We could do with
only 4 or 5 High Courts. Universities
naturally could be there for different
divisions but one University would
provide for various languages. But
all these things could come in the course
o another 10 or 1§ years. That would
preserve the unity of the country. I
would again repeat that and that
is why I have said that the Andhras
should say that though the promise
has not been fulfilled they would on
this ground be prepared to wait until
the country isin a positionto change
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the constitution and divide the coantry

on a linguistic basis. I will not take
any more time of the House.

Suri S. BANERJEE (West Bengal) :
Mr. Chairman, Sir, I have listencd with
great attention to the speeches which
have been delivered so far, but I must
say that I stand unconvinced by the
remarks made by the Members who
opposed the resolution. I rise there-
fore to support the Resolution which
has been so ably moved by my esteem-
ed colleague, Shri Venkata Narayana.
As I do so, the past rises before me as
in a dream and the present sits upon
me as a nightmare. When under the
inspiring, magnetiCc, dynamic and
undisputed leadership of Mahatma
Gandhi now called - the Father of the
Nation. the Congress in 1922 assumed
a new form and content, the first thing
that Gandhiii did was to incorporate
in the Congress Constitution the princi-
ple of the formation of linguistic provin-
ces. Not only that, he translated that
principle into practice and constitu-
ted the Congress provinces on that basis.
Since then, the Congzress has not re-
siled from that position and has con-
sistently advocated and proclaimed
it from the house-tops. The other
day, no less a person than Dr. Rama-
swami Mudaliar, quoting from a still
greater persomn, the late Pandit Motilal
Nehru, characterised this consistency
as the virtue of an ass. If, Sir, con-
sistency be the virtue of an ass, incon-

sistency is the virtue of a knave. If '

one is found to be consistent and in- : p,n00 Giizens than subtle dispu:ants.

consistent in different periods of one’s
life, the conclusion is irresistible that
that one is both a fool and a knave.
I for one would prefer a fool to a
knave because the fool is incapable of
doing any mischief while the knave is
abundantly capable of doing it.

Sir, in all the election manifestoes
of the Congress from 1937 onwards
including that of the last general elec-
tion, the formation of linguistic provin-
ces was one of the main planks in its
platform and when in 1937 the Con-
gress came to power in certain provin-
raised.
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The Working Committee passed a
sympathstic resolution in which the
question of Bengzal was specifically
mentioned. It was mooted in Bihar
also where it met with a sympathetic
response but nothing tangible was
done.

The Resolution, Sir, before us is a
very sitaple one. It is only a corollary
of the priaciple cnunciated by the
Congress and it suggests the vavious
processes according to Article 3 of the
Constitution through which on~ has
to pass for the creation of provinces
on a linguistic basis. It is said, Sir,
that the time is not opportune in view
of the worsening world situation. It
is said further that it will encourage
fissiparous tendencies when the su-
preme need of the hour is unity. Yes,
Sir, unity. We also want unity, unity
not regimentated and imposed by the
Government from above but unity
created by the urge of the people from
below, unity i1 diversity. Sir, the
reasos advancad by those who have
opposed the Resoluiion are flimsy.
They are merely lame excuses to shelve,
a problem which needs immediate
solution. Sir, it is a tragedy, it is a
perversion of things that  woen ‘the
Congress had the will, it had not the
power and whe now it has power,
it has not the will to exercisc it here

and now. In ouar lives, wha: do we
generally do 2 We balanc: incon-
veniences ; we give and  take. We

rewlc certain  rights so that we may
enjoy others and we choose rather to be

I realise, Sir, tha: mea asc every now
and then, by the very complexity of
human affairs, put into strange situa-
tions, but justice is the same, let the
judge be in which situation he will.
Let it not be said, so far as this par:i-
cular matter is concerned, that the
Congress and the Congress Govern-
ment were weighed in the balance and
found wanting. Let it not be said
that the Congress has been guilty of
breaking solemn pledges and promises,
promises uttered to the ear only to
be broken to the heart, Let the Con-
gress rise to the occasion, take courage
in both hands and redeem the promises
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so often made and fulfil the pledges so
often given by it. Let the implement-
ation of this Resolution be the first
step towards the speedy and progressive
fulfilment of the formation of provinces
on a linguistic basis.

Before I conclude, Sir, I will make a
passing reference to that part of India
which I have the honour and privilege
to rerresent here, I mean West Bengal.
Sir, after the snnulment of the parti-
tion of Bengal of 1905 and its
consequent re-partition in 1911, Bengal
lost some portions of its Bengali-speak-
ing areas to Bihar. This fresh in-
justicc to Bengal was stoutly opposed
by the then leaders of Bihar and they
were determined to see that justice was
done by getting the Bengali-speaking
arcas formerly belonging to Bengal
transferred to her. The case for
Bengal was just, convincing and un-
assailable and the British Government
could not brush aside the justness of

her claims. It only shelved it from
time to time till it was put in cold
storage.

Ser1 K. B. LALL (Bihar): Can

he diccuss thai question 0w ?

MR. CHAIRMAN : Unless it is
related to this Resolutizn, it is all
irrelevant.

SERI S. BANERJEE : Ifit was just
and unassailable in 1912, how much
more so is the case of Bengal at the
present time ? The area of West
Bengal has shrunk to one-third of the
size of united Bengal. A continuous
influx of uprooted humanity from
East Pakistan coming there to the tune
of much more than } crore is putting
a pressure upon her which is becoming
impossible to bear. Bengal, Sir, de-
serves the sympathy and consideration
of the people of the whole of India.

Mgr. CHAIRMAN : You cannot dis-

cuss about DBecngal on this Resolu-
tion.
SHRI S. BANERJEE: I am not

discussing it, I am making only a passing

reference to it. I come back to Andhra,
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Sir. Andhra deserves a separate pro-
vince equally with Bengal which needs
her boundaries to be extended. Bengal
requires a living space, Lebensraum as
the Germans call it. Even Pandit
Jawaharlal Nehru, the Prime Minister,
had to admit the justness of the claims
of Andhra and Bengal the other day
in the House of the People. Let us then
sit round the table and take counsel
not of prejudice, not of party spirit, not
of ignominious pride of a fatal prestige
but of history, reason, justice, the signs
of the most portentious time and save
the afflicted parts of India, Andhra and
Bengal, from the calamity which may
sweep away all the right heritage of
50 many ages of past wisdom and glory.
The danger is terrible. The time is
short. Let us take time by the forelock
and try to avert the danger. Thank you.

SHR1 TAJAMUL HUSAIN (Bihar) :
Mr. Chairman, if India is going to be
divided on a linguistic basis, then I am
afraid you must come to the logical
conclusion and divide India into groups
of all the languages which are different
from one another. In that case there
will be hundreds of States—I cannot
give you the exact number, you know
better than I do and many Members also
know. I can tell you about my own
State of Bihar in which at least half a
dozen different languages are spoken.
One group does not understand the
language of the other group.

Now, Bihar, for administrative pur-
poses, has been divided into 4 Commis-
sionaries—that means 4 Divisions. Take
one Division—Chota Nagpur which is
under one Commissioner. In that four
languages are spoken. There are Behari
Members present here and I want them
to help me in this matter if I go wrong-

In Chota Nagpur which is called Jhark-
hand there is a language called Hoes.
There is another called Mundas. There
\,‘ are, I know, four different languages
| and each is in a compact area. For ins
" tance in Singphum two languages are
spoken. One group does not under-
stand the langu.ge of the other group.
Take Tirhut. The Maithilian language
spoken there cannot be understood by the
people in Saran. Bhojpuri is spoken
in Shahbad and Saran. ({«terruptions.)
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SHrR! S. VENKATARAMAN (Mad-
ras) : Sir, how is this relevant to the
discusslon ? :

MR. CHAIRMAN : He is trying to
make out that if we want to distribute
provinces on linguistic basis, such com-
plications are bound to arise.

SHr1 TAJAMUL HUSAIN : I will
ignore the interruption and I will not
give in. Take the case of the United
Kingdom. In England English is spok-
en. The Welsh speak a language in
Wales which is quite different from
English. Of course I cannot under-
stand a wo:d of Welsh. I hope a tim> will
come when everyone will know Hindi
as th> Welsh know the English language.
Why are they afraid of learning Hindi
specially in Andhra ? Take Belgium.
The people there speak Flemish and
French and many other languages but
there are no autonomous States with a
Centre. If we go on dividing India on
the basis of the different languages, finan-
cially i: will never be a sound proposition.
We have t6 do many things and we have
to have education, we have to feed the
peoplc ctc.  Where isthe money to
come from if we are going to have
different provinces ?

We were very unfortunate in that
some people in this country started the
movement of separation. Ultimately
India was cut into two—Pakistan and
India. If we start this division on the
basis of language, a time may come when |
there inay be a demand for secession, |
They may say ‘You have given us an
autonomous State but I am not satisfied |
and o2 account of language I want
separation from you’. This is the
danger

Then there are foreign pockets in
India—specially I am talking of Goa.
Portugal does not want to part with
Goa. It is part and parcel of India.
They now call it a province and they say
it is part of Portugal now. If we accept
the principle and on the basis of that
divide the States on linguistic basis
then they can say that the people of
India have accepted the principle of

( COUNCIL ]

Andhra State 1538

dividing the country and giving auto-

‘nomy to a State on the ground of langu-

age. So Goa being inhabited by people
who don’t speak any of the Indian
languages—they speak the Portuguese
language—and as it is also a part of
Portugal, it should be an independent
country.

Surr C. G.K. REDDY (Mysore) :
Where do they speak Portuguese?

{MR. DEPUTY CHAIRMAN in the
Chair.)

Surl K. S. HEGDE: The hon.
Member is wrongly informed. They
do not speak Portuzuese, they speak
Konkani.

Suri TAJAMUL HUSAIN : As
we Indians speak a sort of English, and
as English is being spoken everywhere
in India, the Goanese people speak
Portuguese and it is more or less their
mother tongue. This is so especially
when it is part and parcel of and a pro-
vince of Portugal. Can any of my hon.
friends enlighten me on whether that
language is spoken in any other part of
India?

SHrr K. S. HEGDE : Yes, in North
and South Kanara and also in Kolaba.

SHrRi TAJAMUL HUSAIN : I am
grateful to my hon. friend for that in-
formation, but I maintain that they
speak Portuguese generally, just as we
speak English.

And if there is to be a war—and there
is bound to be a world war.........

AN HonN. MEMBER : Why?

SHRI TAJAMUL HUSAIN : There
is no question of why here. Before
Wilhelm II, the German Kaiser, started
war people asked “Why”? Similarly
before Hitler began they asked “Why” ?
Before Truman and Stalin may start
a war we may be asking, “Why”?
After all we have eyes to see and we
can see what is happening around
us. We have a mind and intellig:nce
to understand what is going to happen.
There is to be a world-waron a large
scale and India is going to be in it, But
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even assuming that we cannot be de-
finite that there will be a world war,
we are certain that there are apprehen-
sions of such a war coming up. And
if there is to be a war, and if that part of
India still remsins under a foreign power,
it may become an important base for
our ¢nemy and that will certainly be
dangerous to India.

Therefore, I say the country should
not be divided into linguistic aresas,
It should not be divided on a linguistic
basis. Before the last partition, India
had only nine provinces and now we
have more than nine States. Well,
I do not believe in having so many
pieces. I want one Central Govern-
ment with all the powers. I do not
want so many autonomous bits. Look
at the enormous sums of money, crores
and crores of rupees that we have been
wasting here | Here is the Council of
States and there is the House of the Peop-
ple and the various Assemblies. Frank-
ly, I am not a great believer in demo-
cracy of the British type. Instead of
spending such huge sums of money,
would it not be better if all the people
elected some two or three persons to
run the government for the whole coun-
try? All this money could be saved
and spent on more useful purposes.

Therefore, for all these reasons 1 do
not want any more partitioning of
India. Nomore of such partitionings
and making so many autonomous bits
which may claim complete indepen-
dence later on. We have had enough of
such partitionings. So I opposec this
Resolution.

Dr. ANUP SINGH (Punjab) : Mr.
Deputy Chairman, it is with great re-
luctance that I rise to make a few ob-
servations on this very vital, and, I regret
to say, somewhat provocative subject.
1 feel reluctant bzcause as one who does
not come from the South, I cannot possi-
bly have the emotional zeal and fer-
vour with which many of the speeches
made on both sides were marked.
But I have ventured to get up in the hope
that what I lack in emotion and inten-
sity might at least be partially made up
by a certain degree of detachment, but
certainly not indifference.

21 C. S D.
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As I was listening to the speeches the
other day and today, I felt that there
was a tendency to indulge in some ex-
tremist points of view. No doubr,
there was a definite ring of sincerity ; but
I think certain statements were made
which did not, in my humble opinion,
add much to a constructive discussicng
What we need first and foremost is a
congenial atmosphere in which ideas
cotld bs exchanged dispass onately and
objectively in the hope that after the
free and fair play of ideas som> tangible
workable and feasible proposition might
emerge which would reconcile differ-
ences and meet the legitimate and indi-
genous demands of the local population,
group or area, at the sams time, meeting
the larger demands of India.

It was said on this side that pzople
who are making this demand at this
juncture are doing a great disservice to
India and they might be dubbed as
unpatriotic. I do not think that that
is a fair charge to make. I do not be-
lieve that patriotism is the exclusive
monopoly of any group, province or
political party. Whatever might have
been the situation in the past, today we
are all citizens of this great free Repub-
lic, and I think all of us are primarily
concerned with one thing and that is—
how to preserve the unity that we have,
and how to promote it and foster it.

From the other side, the mover of the
Resolution laid great stress upon the
cultural aspect of the propositjon—the
demand for a separate province for the
Andhra people. I for one believe
that language is a great and dynamic
force. But that is not the oaly coasi-
deration, and I was somewhat amased
to see that the Members of tha Opposi-
tion hardly made any case in terms of the
economic considerations. For pe=ople
who are wedded to the doctrine of econo-
mic determination of histery and who
generally explain all the institutions in
terms of economics, when I found that
in this particular issue of an Andhra
province, they have not debated the
subject on the economic plane,
I was amused. Prof. Ranga said that
they were unfortunately very simble,
emotional foik and there is a tendancy
on the part of some people to recapture
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their past and some time even to spread
out. That may be a psychological
reality. But that certainly is a very
poor justification for the creation of a
separate province. I am sure all of us
know that there are other elements in
this country who can also try to re-
capture their past. But are we going
to permit any such groups to divide
and break up the unity of India?

Pror. G. RANGA (Madras) : Sir,
on a point of personal explanation.
I never said that as an argument in
favour of an Andhra Province. My
friend has evidently heard me wrong.

Dr. ANUP SINGH : And then,
Sir, a great deal has been said about the
promise that the Indian National Con-
gress had made years back and under
different circumstances, and it is argued
that the Congress should not now break
its promise. My answer is that it is
not a question of breaking any promise.
The question now to be decided is
whether under the present conditions,
in the light of present economic consi-
derations, the need for political unity,
in the light of the existing international
situation and our precarious relation-
ship with our next door neighbour,
whether any demand which may tend
even remotely to jeopardise India’s
unity is advisable. Our hon. friend and
distinguished legislator here—DR. A.
Ramaswami Mudaliar—said “Consist-
ency is the virtue of an ass,” and when
he made that remark I was reminded
of a politician who was in the habit of
evading every issue, and finally in sheer
exasperation, one from the audience,
when the politician was addressing a
meeting, got up and asked : “ Mr. so
and so, I am going to pin you down
where you will have to give a categorical
statement of ‘yes’ or ‘no’.  The question
is very simple. How many must two
ana two make ?”  The great man pon-
dered over the problem and said ‘In my
mature judgement it is not enough to
make five’. I am not sure that it is
intended that our great Congress and
the great political party should be put
in that category. The problem today
is one of unity and, Sir, it has been
suggested that India has cultural unity.
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There is no doubt about it, Cultural
unity was achieved, but I do feel, Sir,
and I am sure Members of this House
will agree with me that that cultural
unity has not been enough to presgrve.
us as a nation. We lacked the cohesiont
which should come from geographic,
economic and political considerations.
We were the object and prey of every
free-booter who made India almost a
place of picnic. In my view, we do
not want to repeat thatagain. Weneed
today—certainly besides cultural unity
which, of course, is the binding force—
a certain sense of belonging to India, a
certain sense that we are citizens ofa
great country.

As to the Congress position, Sir, I do
not claim to know what exactly is the
official position now. I have héard the
Prime Minister say on more than one
occasion that the Andhra question can be
considered on its own merits as a special
problem, without raising the demand for
other linguistic groups. He has always
stipulated that it is up to the people of
those provinces and those areas to come
to certain agreement. With due res-
pect to the Prime Minister, I think that
that would not be enough. If you feel
that the Andhra problem is a separate
one and could be considered on its own
merits, then I think the Govern-
ment should be called upon to take an
initiative and set up the machinery
whereby the opinions of people can be
assessed and judged. But, under no
circumstances would I, for cne, concede
the idea of a linguistic division of India
unless it would be linked up with the
question of the administrative set

up. One Member from the opposi-
tion side saild even Ashoka and
Akbar tried to superimpose a kind

of United India but they failed.
I submit, Sir, thai the situation today is
not the same. Today, with the new
communications system, the transpor-
tation and administrative machinery, it
is far easy and possible for any Govern-
ment at the Centre to spread over and
superimpose and run a country of
the area of India, China or Russia.
So, if Ashoka and Akbar failed to weave
India together as a political pattern,
economic pattern, as a geographic
pattern, that does not mean that it is
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not possible now. (Time bell rings.)
Finally, Sir, I plead that the case should
be judged on its own merits without
mixing it up, in any way, with the de-
mand for the linguistic vivisection of
India.

SHRI T.V. KAMALASWAMY (Mad-
ras) : Mr. Deputy Chairman, I should
like to say only a few words about the
formation of, the Andhra Province.
Two years back, Sir, Members know,
there was almost 959, agreement about
the formation of the Andhra Province
and both the Tamilians and Andhras had
agreed to the carving out of an Andhra
Pro 7ince on the basis of the J.V.P. report.
Unfortunately, at the last minute a
hitch arose about the position of Madras
City. It was originally understood that
the Andhra Province could be formed
without Madras City and that Madras
City will continue to be the capital of
the residuary Madras Presidency. Well,
Sir, high hopes were given to the people
of both areas that their cherished desire
of having provinces of their own was
about to bear fruit. Due to this unex-
pected hitch about the status of Madras
City, the talks were suddenly dropped.
Is it right, Sir, that the Government
should allow the activities of a few poli-
ticians to go to that level of making Gov-
ernment forget the larger interests of
the common people? Sir, as a conse-
quence of this debacle various language
groups all over India have been en-
couraged to put forth greatly exaggerat-
ed and thoroughly unsustainable claims
based on the flimsiest of grounds. As
a result of this, where there was for-
merly peace, goodwill and tolerance
among all the groups in any multi-
lingual State, there is now acrimonious
quarrel; there is discord and bitterness.

Sir, in this position, the Government
of India seem to be utterly forgetful
of its own responsibility. Not only the
Government but also the Congress
Party, which is the ruling party. Sir,
a long time ago when the Congress
raised the cry of linguistic States it
did not know that it was sowing the
wind, and now it is reaping the whirl-
wind. The question of forming lin-
guistic provinces is not so complicated

“or so difficult a proposition. I will
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commend to the Members of this House
only the example of the then British
Government who wanted to carve out
the Orissa Province. They did not
make any fetish of it. They merely
took our 3 or 4 districts from Bengal and
one from the Madras Presidency and.
forthwith formed the Province of Orissa
The decisions arrived at then by the
British Government have still today not
been challenged by any section of the
province. This notable example of
the Britisher could very well have been
followed by our own national Govern-
ment. Why is it that they do not do
it? They find themselves in a dilemma
and if the principle of linguistic pro-
vinces is applied on a strict and rigorous
basis too much of quarrel, too much of
discord all over the country would be
the result. Therefore, they could not
come to any decision and not only
do they suffer from indecision but they
also lack the courage to implement
their own decision. Many other say
that they lack sincerity also. Sir, the
sudden dropping of the proposal for
an Andhra State has led to a sense of
frustration in the minds of the Andhras.

Sir, I differ from the mover of the
Resolution cnly on one point and that
is the speedy formation of that Province.
In the present condition of the country
in the present mood of the country it
is not opportune. The recent general
elections based on adult franchis= have
shown that communalism and fanaticism
are rampant in this country on a vast
scale. ‘This has been accepted not only
by members of the Opposition but also
by the Congress Party itself. In the
present circumstances, it will be very
dangerous to accentuate this mo=d and
to divide the country on a linguistic
basis, but that does not mean that I, or
the Tamilians, are opposed to the
Andhra Province. In fact, Sir, we are
likely to be misunderstood because we
have not preferred a claim for a Tamil
Province. The mover of the Resolution
has been very conciliatory in the word-
ing of the Resolution. They merely
want an Andhra Province ; they do
not bring in Madras city or any
other disputed points. Therefore I
should like to support the Resolution
but I would only say that the time
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not opportune for that, but the Govern-
ment of India may make an announce-
ment that-in future the country is not
going to be divided on linguistic basis
but it is going to be divided only on an
administrative basis taking into consider-
ation, as in the case of the Orissa Pro-
vince, the convenience of forming a
Province and the language interests.

SHrI K. S. HEGDE (Madras) : Mr.
Deputy Chairman, there is a good deal
of sentiment attaching to this Resolu-
tion. In fact, when we go through the
Dhar Committee’s Report, we find that
the Committee says that one of the
important witnesses that appeared before
it admitted that there was so much pas-
sion associated with the subject that he
was incapable of reasoning. That is
equally true today. I know good,
honest and patriotic men who have got
their reason clouded with such passion
that they are today—unable to look
beyond their noses, but we in this
House represent a very great country
and a very great nation. We shall not
allow our reason to be blinded. The
only test by which we shall judge the
subject is how far it is going to contri-
bute to the unity of the nation and to
the prosperity of this country. That
shall be our only test. It is undoubtedly
truc, Sir, that the Congress in the past
has backed up this demand. As early
as 1921, they created linguistic pro-
vinces within their own organisational
set up. Again, the Nehru Report in 1928
recomm=nded the formation of linguis-
tic provinces. Time and again this was
men‘ioned in the Congress elzction mani-
festoes and public opinion was called
for and obtain2d on this issue, In fact,
as late as 27th November 1947 the Prime
Minister, Pandit Nehru, made a state-
ment on the floor of the Constituent
Assembly wherein he said that in prin-
ciple his Government accepted the prin-
ciple of forming linguistic provinces.

10 a.m.

It is undoubtedly true that from many
platforms the Congress has said time
and again that it is going to implement
this demand made by several of its sup-
porters. This demand has percolated
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today there is a large body of public
opinion in this country which favours
the formation of linguistic provinces.
There are patriotic men who have been
brought up and nurtured in this belief
and who today are demanding the fi Ifil-
ment of the past promises as they consi-
der it to be the rightful solution of the
Indian administrarive problem. Again,
Sir, it has been argued very effecrively
that for educational development of
a country, the division 6f the country
on a linguistic basis is necessary, be-
cause it is said by the protoganists of
linguistic division that it will take a good
deal of time to learn the three R’s and
that there will be no time to learn the
subjects as such. It has been urged that
on administrative grounds it is necessary
to form linguistic provinces. Of course
there was a time, Sir, when in Madras
for every appointment of a peon, they
wanted a Tamil peon and an Andhra
peon to be appointed; and for every
retrenchment, they wanted an Andhra
to be retrenched as well as a Tamil,
s0 that there could be balance. It had
always to be even in numbers; odd num-
bers were not allowed. It is natural
when a politically strong people have
got hold of power, the minority—the
language minority—generally goes to
the wall. All this is true. Today a
new factor is encouraging this linguistic
movement. My Hindi friends must
pardon me for saying that. A new
type of Hindi imperialism which has
started in the North is today inspiring
and sustaining this movement for ling-
uistic provinces, Sir, we are all very
anxious that we should have a national
language just as any*other nation. We
are all at cne with our friends in adopt-
ing Hindi as the national languags. We
all voted with them in the Constituent
Assembly for adopting Hindi as the na-
tional language, But groups have been
started in the North to coerce people
in the South to learn Hindi within a
very short time. Some members of
this Houses and of the other House have
formed a Committee and decided that
they should speak only in Hindi; they
should put questions only in Hindi
What is the provocation and what has
been the reaction, Sir? Swami Sitaram
in the far South, imm:diately issued
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mandate to the Telugu members of the
Madras Assembly: “You shall only
speak in Telugu, put questions only in
Telugu and the Ministers shall reply
in Telugu. And if they do not reply in
Telugu, come out of the Assembly.”
Now, what is the fate of the poor Mini-
sters in Delhi as well as in Madras? It
is too late for them to learn either Telugu
or Hindi. For many of them, it is not
possible at all. It is no good rubbing
the wrong way and repeatedly telling
us that we do not know Hindi and we
are as a class inferior to them. We do
not want to be treated as political un-
touchables. I for one, Sir, have been,
right from the beginning, maintaining
that Hindi is the only language wc can
have, but the mistake is that the persons
who are interested get very vehement
aboutit. The result is there is reaction
immediately. 1 do not know if mem-
bers are aware that in the South there
is a leader called Ramaswami Naicker
who is leading a movement against
Hindi as well as against North, He
says “North is North, Southis South
and the twain shall never meet”
and our friends in the North are aiding,
abetting, encouraging and inspiring him
and giving him cnough provocation
to extend his movement. I say, why not
leave it to us? W shall carry the torch
of Hindi in the South. After all, Hindi
is not your private property ; it is the
language of the nation. So I say if the
linguistic movement is being sustained,
it is because of the Hindi imperialists
in the North. My friends are sorry
when I use the word “imperialism™.
I am very anxious about Hindi being
known by everybody, but there are
limitations. If you ask me to study
Hindi in the course of a year, you are
mistaken. I can’t do it but my children
having started it in their early years have
gone far ahead of me. Age has got
its own limitaticns. You must realise
the situation and act up to it.

Now, proceeding to the sutj cr, Sir,
it is no good saying that in the past t e
Congress has approved this demand.
It approved this demand in an over-all
manner. It had no occasion to consider
it in detail. naj
cial implications, or even the adminis-
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trative implications, have never been
considered by the Congress in the past.
Immediately after we achieved inde-
pendence, the Dhar Committee was ap-
pointed. The Committee consisted of
very eminent men, and its Chairman was
a retired Judge of the Allzhabad High
Court. They toured the whole country.
They heard witnesses.  They collected
data. And they came to the conclusion
that the time is not opportune for re-
drawing the boundaries of cur States.
In foreign dcmocratic countries they
attach a gocd deal of importance
to reports of this nature because the
reports speak for themselves. RBut
we in this country are so much pre-
judiced that we are not willing even to
look at reports which are not in con-
sonance with our own cherished idcas
or pet prejudices. After the Dhar
Committec had submitted its report, the
Jaipur Congress appointed a coramittee
consisting of very eminent men, the
very men who had agitated for linguis-
tic provinces m the old days, the very
men who have been the heart, soul and
conscience of the Congress. Although
the Congress had repeatedly said that
they were going to form linguistic
provinces, these eminent men went into
the question and came to the conclusion
that the Congress should not form lin-
guistic provinces as such, but they made
an exception in the case of Andhra and
laid down certain conditions. Ordi-
narily we should accept those conclu-
sions and we should abide by them.
But we are not satisfied and we still
agitate,

But let us see whether it is a practical
proposition to have linguistic provin-
ces today. Of course the idea of a
Linguistic State is attractive. As an
idea, it is a beautiful one. But it is des-
tructive in its application. My hon,
friend Mr. Ranga wants to interrupt
me. 1 have got very great respect for
him. -

Pror. G. RANGA : Iam notinterr-
upting.

Suri K. S. HEGDE : 1 have very
grcat respect for my hon. friend the-
ugh in following his argument I havs
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always found considerable difficulty.
As a general conception, it is very
easy to think of having linguistic
provinces. It is not very difficult to
say that tomorrow you should split the
country into linguistic groups—Telugu
area, Tamil area, Malayali area, Kannada
area, snd soon. But the difficulty com-
es when we proceed to details. Now,
in this matter, you will remember that
the J.V.P. report was clear on the point
that when Andhra Province came into
being, Madras City should not goto
Andhra. Now, our friends from Andhra,
many of them any way, at least those
of the Congress persuasion agreed to it.
And I suppose my hon. friend Mr.
Ranga did not differ, and the others
too agreed to leave Madras City out of
the picture.

Pror. G. RANGA : Even today.

Surr K. S. HEGDE : Even today.
I ¢em gled my tron. friend Mr. Ranga
agrees to that proposition. But he does
not know that his other collaborators,
Mr. Prakasam and Mr. Sambumurthy,
have gone back on their pledged word.

What I wish to point out is that there
was some dispute about territories, some
dispute as regards Madras City, some
dispute about the location of headqu r
ters, some dispute as regards division of
essets, and so on. Now, that is not all.
When our friends who claim Andhra on
a linguistic basis, when they go to Mad-
ras, they have a different story. They
say: “Madras belongs to Andhra. We
have a claim over it. Important An-
dhra personalities are in Madras. An
Andhra King gave it to the East India
Co. So we have claim over it”.

(Time bell rings.)

This being an important subject, I
shall be greteful if you can give me
about five minutes more.

Mgr. DEPUTY CHAIRMAN :
There are 15 more speakers.

SHrI K. 8. HEGDE : Sir, it looks
as though I have been supporting this
Resolution, I am opposing it. I have
just talked about what could be said in
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favour of the Resolittion, and I am now
coming to the arguments that can be
advanced against the Resolution.

Mr. DEPUTY CHAIRMAN: Only
two minutes more.

Sur1 K. S. HEGDE: What happznzd
then ? On every point there was dispute.
That is not all. There is the claim of the
Andhras on Madras City on the ground
that it is a Telugu City. Telugus
living there number less than 2§ per
cent. Of course a lot of money has
been spent in Madras. Over Rs. 200
It will
be improper for Andhras to leave the
Madras City. They will have to live
along with others. That is the only way
in which this problem can be
solved. You will remember the O’ Do-
nell Commission’s Report. That
Commission decided that Ganjam,
Koraput and Parlekimedi were to go to
Orissa. But at every stage there was
bitterness and there was opposition
from my friends from Andhra.
Rightly or wrongly—my hon. friend
Mr. Ranga will say rightly—the Andh-~
ras claimed those districts for them-
selves. But Andhras living in those
districts—rightly or wrongly—felt that
they were neglected. Similarly, there
have been disputes about Bellary,
about Salem and so on and so forth.
It is not very easy to divide the terri-
tories into linguistic units. We know
what the result of such division in such
circumstances is going to be. Will
the Rayalaseema people accept this
Resolution? Will the Oriyas accept
this Resolution ? The three man Com-
mittee—the J.V.P. Committee—sub-
mitted its report and the Andhras said
they would abide by it. Arethey agreed .
on that today ? I am asking that question
in all sincerity. They say : “It is
too early to settle details. We have no
boundary commis<ion. We have no ar-
bitrator.” Tt is just a pretence and noth-
ing more.

Sir, there is a great deal of vehemence
associatcd with the question, and we
are today placing our provinces much
above India itself. In fact, one hon.
Member belonging to the Communist
Party said : “Either give it, or we will
take it.” We know his language. Wa
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live close to him. We on this side are
willing to accept the challenge so far as
this question is concerned. But may I
tell him that enmity breeds enmity and
multiplies itself? Creating enmity
and harted is not the way to solve this
problem. They must persuade the
people to their view. Let them res-
pect the majority view.

I wish to close with one word more.
If you are going to redraw the boun-
daries of the States, letit mainly be on
the basis of administrative convenience,
financial stability and economic pros-
pects ; and along with these certainly
take into consideration also the linguis-
tic factors. But the time is neither ripe,
nor is this an opportune moment for
redrawing the boundaries of India.

Srt INDRA VIDYAVACHASPATI
(Uttar Pradesh) :

ot 377 faamamefy (sar wdw)
IUTET WEIEY, qH A1 &) AT w7
g 98 auw AT & wrgdl ¥ fA¥Ew FaAr
g 9w TEH ATITARE AT T
F Wrsal & fAagT w<Ar & A A Sy
# fraga s =fgd 1 9wy W o
swpE ag g 5 oaft 3w s=or fedy
% g ST Ay 3 #T g< 9T oy sutay
SR GEHaT g | wwrtemt 7 AR
g W @A g qF g AT F A
g™ AR qWEd aTe § | qF 957 F9
g ATy wrg faer & S A A Ay fee

dFaand | w@led A8 QO Iwm g e
N fAgT A oER T A9 AT ¥

AT § FET Iq F THHT |

W aEe f5 § g Rl am
ATH, agT 9IS § I94 TF WS A AT
F e e SwEar § 1 it s
qEEq 91 q% § AT aga qr Al
FEAd g gq W OF e T NSy 4
IR AT § 1 IR T fF IWK WA
& gw amfaal F G o T o
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39 g7 ¥ e ug @t g fF ey A
g% 15 AT ey 7 = feg s AR
gl & Jaw fed oF | wgt aw §
FAAT ITHT 48 A7 41 5 foody azg =y
Faget afqur F wrgal 9 A awr &0
¥ I gAT FT TF 9367 § AR 0F Ffaswrdy
W g1 F sifawegas Ay a3 figa
AT qgaT § 7 37 @ #1433
& Wit 7 frelt SoR WA & @fE v
ag =91 f ferdy war fdy ot gt
F FYC TIGE DAY AT, AITRET IS0
I17 1 AR T A4 fR s ey
e Tt &+ fRar § | 9g =g Y
FZ® 9 fr g7 WY wam Framy § )
A N BN T FY F BT B AT FX
@ & I $90 a1 3501 § i argp staeY
FT 997 g Fgr Gy &1 W w3w g
agar A gy s8¢ & f& dag H,
qifegride § fgedy & w39 fod a1 a9,
fedt § =sgregm@ fd o1 &% @R T
ga W fey & fe@ s @w 1 @A €
IR AT & AT ITHI gg A FE
FIIEAT FY TG & | RN F UH AT
W T AT E ) q aF FASAr
NFT 9T F1 F5 &7 dY areT §9g ¥ I3
& T, Y 7 a sse fear s oaee
AT UM & Fed § gafed arFeTSe
F@-§? T X wrd A W aga
¥ TS oy N & S ey § swreA g
9% I3 FT I I & | I fhue
¥ FfFM v Quw Al 4w R
¥aw  gAAr Fg A1 T@ar § fw ey
Ty 9@ g afz & gaaet fG=r 99
s gaTa gfaum #gar § fF ey ag-
AT § A SR A0S smedr fgeer v fr
qx 9199 FT &®F F@T § @ 98 fenwT
F@r g 1 F et aer fRr 9
Foedt T gt w1 feed sy
WIS G A1 4T, T AE & T R
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agT ¥ AT ATE € o fgry @ W
A W wFTR AeW g fF gAR WmmE
WL TR qU AG GWAS | AL qgd
g it gl MU 9Re
g, ot fF fauet <@ & diex §, 98 fgr
@@ W AR E A gEEd g AR ¥
AT FE & F 37 89 gar ag o, g@ar
X 9g foam, gaei o< qg fear) g
Tfeieg W1 a1 9 fae fea
for 1 feedt Fazew ST Y 9EAr

¥ # g @ 9 AT At
gifee & aX & o7 §9 & A glww &
ST § 98 ug F w9 o aae
¥ @ Smefl | 3EEr H 9gd 9% H
=reAT FEAT, OF F09 AT F1 Sfeaw
¥ F a8 A Feaw & g smeH
TR T offw wF g wEwm fr osw
FYE FEH AUA AT FT FIWT FET &
o IEET WT Ag wear § fx afg qar
g ST ar %Sl § | SPTX &9 FEl o
g o Fgd § 7 o o wma fod of
& AR UF o1 qg | & 9K TR @
F NYUE FIA § ST TT T AqT FT
W 99 R @S O g A Fed § O
TAMAT AT AT & | ST a@ &
Tt ¥ Temias afdfeafy #Y TemT qEar
g o afifeafa #ar g 7 W& oW
#qTer & MR ¥ FEAr § R o
TR ag et e wfafesg Jar ek
g fux g 3ar o & fF 9 @ifeg
fe oFe @ i G & 9 WY
A fomr o s SEEr W & s
woer fFar S oar swwr  afong gar
ERT 7 TgAT §RF A e g ofwd
g &9 qIl AT a@ q@ET § 1 S
CWTT & SO NI #T A1 4T SieT
g 1 99FT qfomT w@w e ! qame
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¥ e wifvd 1 doe F oF fgen R
wgl  qomEr S Sy g, e feEr

ghamar &1 § gt ferdt et St & o

q oo & e & gFS A | fET
IR Afed ITX TRW A | I WA

¥ o fewan goe € e o 39 e
IR O & oA § R Fe #oaw-
WINT & N 48 &g (% ag S T
#1 fgear § s&a1 W F99e (connect)
F¥ Ffg ifF 7gi e (already)
fedr 1 s WIOT & TR QT S
qI3 1 ST a7 ITT WRA ¥ Fga ¥ el
#1 fage & faor A7 93w AT @1
F AT | | gfE WHT F ATEIT
9T T FAEA a6 F IR 3 a3
a9 AW fF e Iy g AE g3
I FE qVT TAH B g 1AW F ITAHR
S99 FAT qEE g S A AR
FF TGN IST g | gATT WIS ar A
gmr wrfed fF gw 3w A oFar &0 A
FX | ZW (ENT ST AT § F WS
afaw & SIE SR wry g, ‘|r A &
TE | OF Uk Al fer ag S | g
IR a3 wrar § feer fam 9w
arfs saed & agfoad g A aFAT o
far g1 ST ga0 a¥d uHA #oAled
AT a1 F & a1 a8 S =T & awar
g7 T TE AN TRl § | o
FW HT WTEAT G FLAT AgT AT
g fRw s ¥ g dw ¥ ag U
quar & 5 ogn fawar w9 §
# o frew & fodl @ a@ e &
& AT F FTEE S ST g

AT I A A oA F< e fE
s 9 ey oy fRaT, erAY
F frur o el & fRar ) e
71 osw gd? A gg gf e

F g e fagr | ¥ Ao WTEEl ¥ A
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& fr R AT T A A1 OFT fAwar
§ar w30 qr wigsy & @ 99 HT HE
¥ AGT R | TEfew §oATIE FEdT
g FF sty @ qet geetEl A1 e FX
§ ¥R TA g9 FIA1 & FA 3 A& AT
& R gr afs g ® gATR aAfer wrg
Joa %3 § 6 7@ aWg @ T ¥ o
ofam amae Ad &, w9 mEa W A
HATIT B @I §T, ITH! TEIT FT &
gC T§ q3g 1 " s SfEw ww g )
Weggd wigdl @ s Ay AR A
Tgt o) FE ag W F feq F fod wE |
ATl AR AT AW F S FT AT
¥ fom § | Tiffe awd X A
AAYST AT § TE W AT W@ B §
FUST HX IR & T AR R IR
x! afy g5, 48 99 a7 Y B0
WY g | W g = B & T
97 fFR wo & a1 F AR b A A
grm, feaal & 9% @@ g,
refagt #1 oOAT I BT FL SOAT
Zum, S g 1 gEied A aEer
az & f =9 waE &7 E&flF L FAT &
@ Wfgd | T AWy ShuErtaEl &
fod wgr v 3T & B A w@ e
F1 TH GUT W &1 CFAT & e amwm
¥F T FA FN

[For English translation, see Appendix
II, Annexure No. 27.]

SHrt B. V. KAKKILAYA (Madras):
Sir, I rise to support the Resolution
for the formation of an Andhra Pro-
vince. I do so not because I feel that
the problem of Andhra is based on a
special footing as the Prime Minister
declared. I support the formation of
the Andhra Province because I come
from a Province where also the people
suffer from the same disadvantages and
the same difficulties as the Andhra
people are suffering from today. My
province, i.e. Karnataka, is cut into
pieces. One or two pieces are in Madras
where we are a minority. Some four
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or five districts are added on to Bombay
where again we are a minority. One
piece is in Hyderabad State where
again we are a minority and there is
Coorg which is a small unit, which can~
not sustain itself, which is not self-
sufficient and which cannot run its
administration efficiently with the re-
sources that it has. There is Mysore
which of course is industrially and agri-
culturally advancing. Now if the
Karnataka province is formed, if all
these various parts of Karnataka are
brought together, certainly Karnataka
would be self-sufficient. It would
materially progress. It would cultural-
ly advance and it will have all the ad-
vantages of a good Province.

But now here we hear that the forma-
tion of the linguistic provinces or for-
mation of the Andhra Province or the
Karnataka Province or any other Pro-
vince for that matter will be detrimental
to the unity of India. I do not under-
stand how it will be detrimental tq the
unity of India. Some hon. Members
here even went to the extent of saying
that they are indebted to the British
rulers for having brought about the
unity of India that we are having today.
Yes, if we continue as we are today, if
we continue the present set-up of the
country, certainly we will become more
and more indebted not only to the
British imperialists but also to the
American imperialists. Let us see how
the British imperialists ruled here.
Ngw we see that in India there is a
bureaucratic superstructure which ap-
pears to be a united Administration of
the whole country. But it is only a
semblance of unity and not real unity.
What is at the bottom of it ? At the
bottom of it we see that everything—
every nationality—people speaking every
language in India are divided, are
divided artificially, are divided into small
bits hzare and there and these divisions
have obstructed them in developing
their economic resources, their natural
resources, their industries, their agri-
culture, their culture, their language
and their education. In every aspect
of life their advancement is obstructed.
Not only the present division of these
linguistic units, the cutting into pieces
obstructs the development of these
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nationalities, but also the manner these
pieces are put together in an arti-
ficial way. The present States are
formed by the conglomeration of all
these various pieces put together. Now
for example take the Bombay State.
There are people speaking four or five
languages in that State put together and
these people are always quarrelling
against one another. Thesame is the
case with Madras. They think that
the interests of Tamilians are being
submerged by the people who speak
Telugu and wvice versa. Thus these
disputes are going on between different
people in different States.

If we really want a united India, an
India which is really united from the
bottom to the top and not an India
which is full of disruptive forces bicker-
ing and internal struggle, then India
must be divided into provinces on a
linguistic basis into States based on the
language and culture of the people.
We do not mean to say that States must
be formed entirely on the basis of
language. Certainly not. Language,
culture, economic stability, adminis-
trative convenience, all these things
must be taken into consideration, But
even taking all these things into consi-
deration, nothing can be said against
the immediate formation of the Andhra
province, or the immediate formation
of the Karnataka province or the im-
mediate formation of the Kerala pro-
vince, or for that matter any other
linguistic province in India, becfuse
the provinces are already there. Taking
Karnataka for instance Mysore State is
there, and the other parts of Karnataka
in the Madras and Bombay States can
be incorporated with it. We have a
capital there ; the administrative machi-
nery is there. We can certainly have
a Karnataka province. Similarly, an
Andhra State can be formed, and a
Kerala State can be formed. All the
objections, all the difficulties mentioned
are merely excuses to put off this
demand for the formation of linguistic
provinces. Many of the Members who
have spoken on this subject on the
floor of this House have spoken in two
voices. They supported the Resolu-
gionaad at the same time they opposed
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the Resolution, There is inconsis-
tency in what they sdy. The Congress,
before it came into power, supported
the formation of linguistic provinces
but after it came to power, it is opposing
the formation of linguistic provinces.
Qur learned friend, Dr. Ramaswami
Mudaliar, said that consistency is the
virtue of an ass; perhaps it is to prove
that they are not what they really are
that these friends show inconsistency
so much. Because of these supposed
difficulties, how can we refuse to meet
this demand which is made throughout
the country ? Today, the Andhra
province, the Kerala province, the
Karnataka province, 21l these provinces
can be formed without any difficulty.
They will certainly be self-sufficient.
Administration can be run very efficient-
ly in all these States. There are so
many States in India today which are
smaller in size, smaller in population
and smaller in natural resources and
other facilities. Sir, the creation of
these States does not mean the dis-
integration of India. On the other
hand, today we are not having just one
Central Government, administering the
whole country. We are having so
many States in India, and where is the
harm in readjusting the boundaries of
these provinces and forming States on
the basis of the language, culture and
traditions of the people ? Sir, I sup-
port this Resolution wholeheartedly be-
cause I feel it is in the interest of the
unity of India and the material and cul-
tural advancement of the various peoples
inhabiting India.

Surr R. P. N. SINHA (Bihar) : We
have had sufficient debate on this Reso-
lution. We are not having any new
arguments for or against. Now I move
for closure.

Some HoN. MEMBERS : No, Sir.

SHRI BASAPPA SHETTY (Mysore):
Sir, as regards the formation of linguis-
tic provinces, the Congress have accept-
ed this principle and stood by this
principle since 1920 and have reiterated
the same through official resolutions
and election manifestoes. Sir, im-
mediately after the election manifesto
was adopted by the All-India Coagracs
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Committee (A.-I.C.C.) in Bangalore, all
the important representatives of the
various Provincial Congress Committees
met in Bangalore and passed a resolu-
tion. That resolution reads as follows :

“ This meeting of representatives of Andhra,
Maharashtra, Tamil Nad, Vidarbha, Karnataka,
including the Presidents of Vidarbha, Karna-
taka, Nagpur and Maharashtra Pradesh Con-
gress Committees, is grarified to note the
inclusion in the Congress Election Man festo
a reference to some practical steps that should
be taken in order to implement the formation
of linguistic provinces in the South and West
of India.

This meeting feels that to reassure the vast
body of people in the concerned areas about the
earnestness of the Government’s intention
a definite step should be taken to pave the way
for the early formation of such provinces.
Such a step should be the early appointment
of a Boundary Commission as contemplated
in the Congress Election Manifesto.

Further, this meeting expresses the hope
that the people concerned would put forth
every endeavour in arriving at broad and general
agreement in respect of boundaries and other
important matters connected with this pro-
blem.”

After this resolution was passed, this
matter was again brought before the
Congress Working Committee on 12th
August 1951 and the Working Com-
mittee passed a resolution. That reso-
lution reads as follows :

““The Congress in its election manifesto
adopted at Bangalore has reiterated its adherence
to the principle of the formation of lingui-
stic provinces, regard being had also to
other considerations such as economic, adminis-
trative and financial. The Working Committee
feel that there is a general agreement on this
subject among the concerned parties in South
India in view of the fact that Pradesh Congress
Committees of Tamil Nad, Kerala, Karnatak a
Andhra and Maharashtra have already ex-

pressed themselves in favour of such provinces.

The Working Committee are therefore of
opinion that when the Government of India
are satisfied that necessary agreement exists,
they should take requisite steps to implement
this demand and to appoint a Boundary Com-
mission as early as possible.”

In this connection, I should like to
refer to the fact that some of the Mem-
bers of this House when they opposed
the Resolution, talked as if the Congress
when it passed the resolution I have
referred to, did not have full insight into
economic, political and administrative
problems. That statement amounts to
an insinuation against the leaders. Our
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leaders are broadminded, eminent stat-
esmen. Leaders like Pandit Jawaharlal
Nehru, Mr. Tandon and Dr. Pattabhi
Seetaramayya had thought over the
matter deeply before they passed that
resolution in favour of the formation of
linguistic provinces. Sir, that resolu-
tion was passed only in the year 1951,

Pror. G. RANGA : After five years
of administrative experience.

SHrl BASAPPA SHETTY : So,
some of the speeches delivered by some
hon. Members of this House are irre-
levant and baseless. Some hon. Mem-
bers said that, if the Government of
India allows this agitation to continue,
it will be calamitous for the country,
because it will lead to disruption, dis-
union, dissatisfaction and all that. I
tell them that there will be nothing of
the kind. Nothing serious would hap-
pen if the country is divided into
linguistic provinces. We, the Andhras,
the Keralas and the Karnatakas, took
a prominent part in our freedom strug-
gle and the Sazyagraha movement, We
all put up a united front. And we will
certainly unite again if there is any
outside invasion. If there is a war,
we will certainly defend our country.
So, the fears of some of our hon. friends
are entirely baseless and imaginary. I
am sure they will agree that the forma-
tion of linguistic provinces is ithportant
and essential in the interests of demo-
cracy and economi¢ development,

We are not asking for partition be-
cause we would like to live in one pro-
vince with our own language. We are
tied together by our common culture,
common heritage and common language.
Therefore our economic interests are
identical. Therefore we want to have
our linguistic province. It is quite easy
to form a linguistic province in South
India. It is easy to form the Andhra
and Karnatak provinces. The Mysore
Congress have agreed to form a Karnatak
province. Even the Mysore Cabinet,
1 learn, have passed a resolution in
favour of the formation of Karnatak.
Now Government should come to our
rescue and take immediate steps to
form the linguistic provinces. I know
that disputes- would arise as regards the
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demarcation of boundaries and that
there would be hurdles in the way of
the formation of provinces. Opinions
are bound to differ over details. It is
but natural. If a Boundary Commis-
sion is appointed, I am sure they would
settle all these problems and do the
needful in the interests of the country.
I am sure the multi-lingual provinces
are responsible for the growing feelings
of bitterness, mutual distrust, frustra-
tion and all that. Take the case of
Bihar and Orissa ; when they were kept
together, they suffered. After separa-
tion they are carrying on administration
very successfully. No Government can
ignore the popular wishes of the people
and suppress their wishes. It is very
long since they assured the country
that they wouid create linguistic pro~
vinces and now people have waited
with patience for too long to achieve
their cherished desire of securing
linguistic provinces and I appeal to our
leader Pandit Jawaharlal Nehru to put
an end to this evasive policy and see
that tangible steps are taken to form
linguistic provinces as early as possible.
The longer the delay the greater is the
danger. Therefore I appeal to Govern-
ment once again to consider this ques-
tion favourably and do the needful as
carly as possible.

Language alone is not so important.
There are othe rfactors—administrative
convenience, geographical contiguity
and economic interests. These are to
be considered deeply and necessary
action taken in the matter. I was sur-
prised to hear some of the speeches
made by some Congressmen., The
Congress have accepted this principle
and I am astonished to see that our
Congress friends on the floor of the
House are opposing this very prin-
ciple. But they may oppose the
Resolution but not the principle. We
support the principle involved in the
Resolution and I request the Govern-
ment to take the question into consi-
deration and think over the matter
deeply and see that tangible steps are
taken to implement the assurances
given by them in the past.

Surt K. B. LALL : Sir, I rise to
oppose this Resolution not because in-
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trinsically the Resolution is bad or the
sentiments contained therein are bad
but because the time for bringing in
such a Resolution is not opportune.
will mention that the very fact thatso
much heat has been generated by this in
this cool House is evidence of what it
will create in the country outside if this
thing is taken up at this moment. For
one strip of land people may come to
blows. It is rightly said that it is not
a division like Pakistan and Hindustan.
It is quite true but it is after all a divi-
sion in which people will be very much
interesied and afiected. For one small
sirip of land people may threatcn just
as they arc threatening today to take
life anid give life for that. Can’t you
visualize this position if you talk of this
at the present moment ? That is my
only objection. Otherwise I don’t think
that intrinsically the Resolution is bad
or even the Government is opposed
or our leaders are opposed to it.

With all respect for my friend Shri
Mudaliar when he said the other day
that consistency is the virtue of an ass,
I suppose he never meant that there is
this virtue in our Government or in the
leaders who accepted the principle at
one time about the division. As a
matter of fact this linguistic provinces
principle was carved out by the Father
of the Nation. It was he who gave this
principle to the country and the Con-
gress adopted it. At no time has
the Congress resiled from this position
and even as late as a few days back our
leader Panditji also reiterated that there
is strength in this demand and nobody
disputes that and even the Congress has
not passed any resolution going against
its past promises. So wherein lies the
question of inconsistency in the Con-
gress ¢ There is no inconsistency.
So I say with all respect for my friend
Mr. Mudaliar that perhaps he did not
depict the situation correctly when he
said that consistency is the virtue of an
ass and implietl—as many friends im-
plied thereby—that perhaps this in-
consistency has come upon the Govern-
ment. So I say in all fairness that there
is no inconsistency, there is no resiling
from the position that the Congress
took. The Congress has not by any
resolution gone back upon its promise
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nor have the leaders gone back upon
the promise of giving linguistic pro-
vinces. So, this question does not
arise. There is only the question of
opportune moment. This is not an
opportune moment when all our ener-
gies should have been harnessed for
bringing the country to unite together
and to maintain its position that has
been created in the world today. Even
the European countries, even America
has come to respect our country, It
may be due to our talented leader that
our position has risen so high in the
world and we are required ro maintain
that position. If we fritter away our
energies in boundary disputes or in
division of particular districts, the atten-
tion of the whole country will be divert-
ed to that and a new phenomenon will
arise, just like the one we had after the
formation of Pakistan and India. We
have not yet recovered from that shock.
Now we are preparing for another shock.
Questions have been raised about
Bengal and Bihar. I would rather not
speak about that and rake up anything
about that but my friends should have
understood why such things arose.
Wherein lies the sting—this is the
only point I wish to suggest. Wherein
lies the sting and how has it come about
in the country ? Mahatma Gandhi
wanted to bring homogeneity by having
convenient provinces. When we were
engaged in a fight with the British we
wanted cohesion, we wanted strength
and in order to give strength we required
the provinces on linguistic basis but
today when we require our energies
and atteation on other fronts, if we
engage on this, our energies will be
frittered away. It is from that point of
view that I say we should not take this
up now. Of course I don’t want to
mince matters. There is a proverb in
Hindi as follows :

fa=<r @ra wo ST ar
qGST qIFd ST F@ €T

It means, it is very tasty to eat kichrs
but when you are required to cleanse
the utensil, then it takes away your life.
My friends refer to the Bengal and
Bihar question. I ask them when the
whole of Bihar was in the stomach of
Bengal and when even Orissa and
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Assam were with Bengal, how did these

people get the idea of getting away from

Bengal ? Even recently only a few

years back the Bengalees resolved at

the Nikhil Bang Sahitya Sammelan of
Bihar and they resolved at Pztna that

no Bengali in Bihar should speak in

Bihari. You can understand these.

SurI R, P. N. SINHA : Prof. Baner-
jee did not raise these questions with
any seriousness. Why is he raising
these controversial matters ?

Mr. DEPUTY CHAIRMAN :
Please address the Chair.

Surr K. B. LALL : Yes, Sir, I will,
I am not bringing in this question of
Bengal and Bihar here, but since it was
referred to previously 1 referred to it
here just to show where the sting lies in
such demands for linguistic provinces.
Actually the sting lies in the misbe-
haviour of some sections of the people.
If all people behave properly, then
there will be no question of an Andhra
and a Tamil province. We cannot
divide an area because of the misbe-
haviour of one against the other. That
misbehaviour should be avoided. And
this can be done without separation.
There is no question of predominance
or overlording by the Tamils over the
Andhras or by the Andhras over the
Tamils. To us in the North they are
all one and the same. Whether Tamils
or Telugus, they are all Madrassis for
us in the North. In fact, some of us
cannot find out easily who is a Tamil
and who is an Andhra in this House.
It requires some intelligence to find
that out, from their manners or tongues.
It would have been much better if they
had all been czlled ‘‘Madrassis™ ins-
tead of “Tamils” and “Telugus.”

As I said, there is a sting and that is
in the misbehaviour of some people and’
I even suggested once in a resolution
before the Assembly that there should
be proper and propertional representa-
tion in the services and other places.
Such an arrangement will kill all the
animosity among the people. But in-
terested people did not like that and so
they said I was talking “provincialism”.
Sir, it is easy to say, “Don’t talk pro-
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vincialism” when it benefits you to
say so. You talk big and long when it
benefits you, but when it affects you
the other way, you come to realities
as they are now doing in Bengal, where
they are weeping over what they did
in the past.

SHRI B. C. GHOSE (West Bengal) :
Bihar is doing the same.

SHRI K. B. LALL : How is Biha
doing the same ? Because Bengal was
cut up into two......

(Time bell rings.)

Sir, have I finished my ten minutes ?
I will finish in a minute. Because
Bengal was cut up into two, they have
lost their territory to Pakistan and so
they are weeping and, of course, every-
body must sympathise with them in
this respect. Similar is the case of the
Punjab too. But this is of your own
making. Let us try to adjust ourselves
to the circumstances in which we find
ourselves and not try in a haphazard
manner to bring about a change. That
way you ruin the country. OQur greatest
need today is to strengthen the country.

As regards Bihar I may say that Bihar
has not acted wrongly towards any
province. In fact the allegation that
Bihar has taken up certain portions of
Bengal is totally baseless and untrue
as will be proved if any commission or
commiittee is set up to go into this ques-
tion. As a matter of fact it will be
found that Bihar I 75 ! cc~ very liberal in
the matter of giving territories. Darjee-
ling which at one time formed part of
the Bhagalpur Division has gone to
Bengal. In fact Bihar has treated
others liberally and it will treat them
liberally.

I will conclude by just saying that
the interests of the country as a whole
should be the uppermost consideration
in our minds and not petty provincial-
ism,

SHr1 C. G. K. REDDY: Before I
commence to give my reasons for
supporting the Resolution, I would
say that a considerable amount of time
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and words have been wasted especially
from the Opposition by charging the
Congress Party with going back on
their pledges. Unfortunately,  Sir,
or fortunately, I am one of those who
are convinced that the Congress Party
never keeps its promises. So why
should we go on talking about it?
Therefore without reminding Govern-
ment to keep its promises, I would
go into the basic principles which are
involved in this question.

I find, Sir, that this controversy has
been vitiated by many considerations
which should not have been brought in
at all into this question. There is a
considerable amount of communal
considerations brought to bear in this
controversy, and there are political
considerations also. I find, Sir, when
the idea of a linguistic province is put
out, then immediately the supporters
and those who oppose it could be
termed as belonging to one community
or the other. So also in regard to the
political considerations. We find that
one particular brand of politicians
supports it and another brand opposes
it. I would earnestly submit to this
House that we should consider this
issue by putting away communal con-
siderations and political consideration,
and try to understand the issue as it
is, and also try to see if the Resolution
as it stands deserves our support or
not.

There have been very eminent
speakers who have opposed this Re-
solution. Among them is our hon.
friend Dr. Ramaswami Mudaliar. 1
think that he has said something which
the Congress wanted to say, but did
not have the courage to say. They
have found in our frirnd Dr. Rama-
swamy Mudaliar a courageous exponent.
of certain ideas which the Treasury
Benches would like to put before the
House but dare not because of fear
of their constituencies. Since Dr.
Mudaliar is in the very fortunate
position of not having any connection
with the people at large, he could
afford to say things which the Congress
cannot afford to say. While he was
opposing this Resolution, he said
something about “emotion’’. “Letus
not have emotion. Let us be logical

-
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Let us be intellectual. Let us bring
our minds to bear on this Resolution.”
Naturally I would not expect those
who do not understand emotion to
appreciate emotional values that move
the people and the country. After
all, when we were in the midst of the
struggle for freedom, was it the intel-
lectual motive that made us struggle
for freedom? No, it was the emo-
tional motive ; and I certainly would
say that Mr. Mudaliar would not under-
stand what emotion is because he has
never been connected with the free-
dom movement. I would say emotion
is one of the greatest motive forces of
civilisation and we cannot afford to
neglect it. And we who are in contact
with the people and who can feel the
pulse of the people and who represent
the people know to what ecxtent,
emotion moves the people; and unless
we take into account the emotional
forces we will not be representing
them or serving them.

There were one or two other argu-
ments which were trotted out. They
said that the unity of India is in danger
and that there would be a consider-
able amount of disintegration. I would
categorically say on my behalf and on
behalf of my Party that we are second
to none in fighting for the unity of
India, for the integrity of India and
defending it whenever it is in danger.
But I would not like to take that as a
basis of my opposition or support to
this Resolution. I am aware, Sir, that
there are forces in this country which
support the cutting up of the country
into several autonomous States in the
hope that the unity and integrity of
India could be placed in danger and
those forces could win. When I
support this Resolution, I am perfectly
aware that in this country today,
there are forces which are trying to
take advantage of this linguistic ques-
tion and demanding the immediate
cutting up of India in the hope that
India would ultimately be weakened;
but, T do not, when supporting this
Resolution, go against my conception
that such forces ought to be opposed.
I do feel that where the security of
India is concerned, we should see that
our unity is not weakened. For in-
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stance, if this linguistic question is
stretched too far e.g., to the border
states like Punjab, I would say that
linguistic considerations are not the
only considerations. I would oppose
that with every nerve at my command
just as equally as I support this Reso-
lution., I would, in fact, support that
East Punjab, ths border State, should
be made bigger; but, that does not
mean that there is no case for linguistic
provinces if the States could bs re-
divided on the basis of language.

Now, it is rather unfortunate that
our hon. friend Mr. Ramiswami
Mudaliar said that there is no principle
involved; he said after all, language is
a very subsidiary thing and it dozs not
play a big role in the life of the people
or the life of the country. I had
always disagreed and opposed my friend
Mr. Ramaswami Mudaliar but I have
always had the greatest respect for his
intellectual capacities and his logical
debates. I find that when he trotted
out this argument, he was particularly
illinformed. I thought he would have
traced the history of the agitation for
linguistic provinces ; I thought he
would have been informed about the
reasons why the whole country, almos:c,
agreed on the principle of linguistic
provinces. Now, language, Sir, is
the only thing that makes it possible
for people to contact each other and,
through contact, we get more civilised.
Every activity can only be possible
through the medium of th= spoken
word which is nothing but languag:.
Now, if language plays such a dominant
role in the lives of the people, then
naturally, we expect that that factor
should be taken into consideration
when we think of administration,

11 a.m.

If you take a place like Madras State,
Sir, you will find that the people in
one part of the State, Andhra for
instance, do not speak Tamil. The
people do rot speak English and they
certainly will not speak Hindi for som=
years to come. In what manner are
we going to give them a good adminis-
tration, & good democratic Govern-
ment? We can do it only if it is
possible for those peoovle to take part
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in the administrative set up of that
State, of that area in their own language.
It should be possible for them to speak
to the officials, to the highest in the
land, in their own language. Is that
possible today? It is not possible.
The officials of the Tamil Nad part of
Madras State are transferred because
they are officials of the whole of
Madras State, The peopls of the
Andhra part are unable to approach
them because of the difficulty of
language and when this big impedi-
ment is in front of them, naturally
they are unable to get the benefit of
good administration.  Similarly, if you
take educational institutions or any-
thing else, it must be possible for the
State to give adequate facilities for the
development of the language of that
particular region which would not be
possible under the present sct up.
That is a good enough case for the
linguistic provinces. I would go fur-

ther and answer the charge that
we would be creating more and
more States and more and more

Ministers and Parliamentary Secre-
taries and Deputy Ministers, etc. [
am not interested because T am not
of the Congress Party so that I could
give more employment. I am not in
the least interested to make more
Ministers, but I do say that it is a
misstatement of facts to say that more
States would be created if this principle
of linguistic division is accepted.

Now, in the Fourth Schedule, Sir,
we have the States enumecrated.

Mr. DEPUTY CHAIRMAN: Time
is up, Mr. Reddy.

Surr C. G. K. REDDY : I will
finish in a minute, Sir. You will find
that there are 28 States according to
our Constiturion which are existing
today. If you were to concede this
principle of redividing India into
linguistic provinces—Ilinguistic pro-
vinces does not mean provinces based
on dialects and sub-groups of languages
but can only mean fully developed and
full blown languages—you will have
only fifteen because there are only
15 such languages. We would have
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15 States instead of 28 as you have
here, which have been created not on
any principle  butr just by accid nt
and many other considerations, con-
siderations other than real administra-
tive facility for the people concerned.
Therefore, this is a gecod enough reason
—good enough argument—to explode
the theory that first of all, wz are
cutting up the country, secondly, that
we are creating more provinces and,
therefore, (Time bell rings)—I will
finish in a minute, Sir—increasing the
administrative expcnditure.  There-
fore, I should like to suggest that there
is no case whatever to oppose this
Resolution, but that there is every
case for supporting it. It is for the
good of the pcople of the country.
The very objective with which some of
our hon. friends have opposed it, ¢.g.,
disintegration, disunity, conflicts and
all that will be increased if you do not
concede the demand. By conceding
it you will be taking away much of the
heat and much of the conflict and we
can live peacefully and for the better
development of our whole country.

Suri O. SOBHANI (Hyderabad) :
Mr. Deputy Chairman, although my
sympathies are with my Andhra friends
I cannot see ray way to support this
Resolution on several grounds. The
hon. mover has said that this demand is
42 years old. Sir, a political demand
is not like wine which matures with
age. On the contrary, Sir, a demand
which may have been justified in 1915
when we were under alien rule may be
completely out of date when India is
a sovereign Republic. There is one
more reason, Sir, why I cannot agree
with this demand and that is that if
we concede it now, we cannot, with
any justification, refuse similar demands
coming from other provinces. _Divid-
ing India into linguistic provinces,
whether they are 28 or 30 or whatever
the number, T submit, Sir, will not be
in the best interests of the country.
I am afraid we shall end up by complete
Balkanisation of India. I have listen-
ed with very great attention to the
arguments advanced by the supporters
of this Resolution. One of the gentle-
men, in support, referred to the fact
that Andhra industries are not develop~
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ed, that river projects are not attended
to, that the railway system has been
divided into three zones. If that is so,
Sir, T say that the demand is not so
much a sentimental one but it is based
on economic grounds. If that is so,
Sir, T would appeal to our Prime
Minister and to the great statesman of
the South, Shri Rajagopalachari, to
consider how the demand on economic
grounds can be met and how far we
can go to satisfy our Andhra friends.
I would also appeal to my very old
friend, Shri Prakasam, and to others to
meet our Prime Minister and Shri
Rajagopalachari in a constructive mood
and to find out a solution other than
separation. Sir, the bitter experience of
dividing the country has taught us that
division cannot be a good solution.
If, unfortunately, Andhra is separated
from Madras, it may be that our friends
themselves may find that the separation
is not a good solution because they
may not have sufficient funds to deve-
lop their industries, their river projects
and so on.

I am afraid, Sir, that as far as Andhras
living in other provinces are concerned,
this separation may not be to their
interests. I therefore make this appeal
in all earnestness and I hope some
constructive solution may be found.
In conclusion, Sir, there is one word
that I have to say to my friends on this
side ; pray, do not talk of downright
opposition or tooth and nail opposition.
Try to understand the difficulties of
our friends and I would appeal to my
Congress friends here to appease our
Andhra friends. After all they were
with us in our struggle for freedom.
They are our friends ; they are our
brethren. They are not aliens; they
are not our enemies. Therefore, Sir,
1 appeal to all concerned to consider
this problem dispassionately and to
find out a solution—not necessarily
by dividing.

Surr B. B. SHARMA (Uttar
Pradesh): Mr. Deputy Chairman, I
thank you for your kindness in having
given me an opportunity for the first
time to open my mouth in this House.
I am also thankful to ycu for having
got this opportunity to exprgss my
1GC,S.D.
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opinion on a subject which his been
engaging the attention of this House
as well as the other House for several
days. My only regret is this that
I do not have the sweetness of tongue
which my other friends have. Parti-
cularly, my friend Shri Bhupesh
Gupta is very often able to catch the
eye of the Speaker because of his
sweet tongue.

On the subject of this Resolution,
Sir, my stand is that I am constrained
to oppose this Resolution on no other
ground than that it is inexpedient at
this time to force this problem on the
attention of the Government. Most
of the arguments for and against the
Resolution that have been going on,
are against the very principle of this
Resolution.  The formation of an
Andhra State has been conceded not
only in principle but also in the justness
of the demand by the Government of
the day. The Prime Minister in his
declarations has very often said that he
is not against the formation of the
Andhra State. He has also said that this
subject is engaging their serious atten-
tion and at the earliest convenience
they will be able to carve out a State
called Andhra State. Therefore, Sir,
the Resolution is unnecessary at this
stage. The only hurdles are as my
hon. friend Shri Mudaliar pointed out,
about the administrative difficulties as
well as the economic considerations
which prevent the formation of that
State at this time. My friends who are
supporting this Resolution have very
often gone out of their way to condemn
the “Hindi Imperialism” and all sorts
of imperialisms. Nobody from the
Hindi-speaking area opposes the de-
mand of the Andhras on the ground
that they are demanding something
which is unjust. The justness of the
cause having been admitted and the
demand for implementing the Reso-
lution being there, there is no question
of its being talked out in the House nor
is there any insincerity on the part of
the Government in implementing this
Resolution. The considerations which
prevent an Andhra province being
carved out are entirely different. The
question is when there are other pro-
blems for which our hon. friends on
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the opposite side are very insistent on
demanding a solution, e.g., food pro-
blem, the problem of efficiency in
administration, the problem of deve-
lopment of industries, when there are
all these problems which are facing the
country, placed as we are in the situa-
tion in which we find ourselves today,
is it desirablc at this stage to press
for a point which can be easily taken
up later on? That is the point which
I want to emphasise. It is undesir-
able to emphasise a point of division
while the point that has to be empha-
sised is one of cohesion. The forma-
tion of Andhra as a State having been
conceded, the only consideration is of
time. The time being inopportune,
Government wants some breathing time
to think out this problem in all its
implications before carving out the
. State.

1573

One of our friends has unnecessarily
" brought out the point of Hindi domi-
nation. Now Hindi has been willingly
accepted by all the parties concerned.
People have accepted at the time of
drawing up the Constitution that Hindi
shall be our national language. If that
is so, it is not an imposition on the part
of the Hindi-speaking people on the
people of the South. If you take that
as an imposition on the South, why
then the whole of India is dominated
by the South so far as religion is con-
cerned. Shri Shankaracharya, Madh-
wacharya, = Ramanujacharya and
Ballavacharya have all hailed from the
South. Can we say there is religious
imposition from the South on the
Northern people? There is no other
religious sect in India which can be
said to be coming from the North;
whether it is Shaivism, whether it is
Vaishnavism, ~ Shaktism or any
philosophy, they all hail from the
South. It is not an imposition. We
accept it with grace; not only with
grace, but we are thankful to the
South for all that. (Time bell rings.)
Therefore Hindi having been accepted
by our friends from the South, it is
not at all an imposition and their
complaint on that ground does not
stand.
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Mr. DEPUTY CHAIRMAN: Shri
Imbichibava wishes to speak in Malaya-
lam. I will allow him to speak in
Malayalam.

(Shri E. K. Imbichibava addressed
the Council in Malayalam.  After
the hon. Member had spoken for some
time) .

THE MINISTER oF STATE For
FINANCE (SHr1 MaHAVIR TYAGI) :
On a point of order. Does the Chair
know the language, so that the rele-
vancy or otherwise of the hon. Mem-
ber’s remarks can be judged ?

MR. DEPUTY CHAIRMAN: I have
allowed him to speak in Malayalam.

Sur1 MAHAVIR TYAGI : I wanted
to know if the Chair is able to follow
the hon. Member’s speech.

Mr. DEPUTY CHAIRMAN: No. I
am sorry I cannot follow it.

Suri MAHAVIR TYAGI: Then,
how is its relevancy or otherwise to be
judged by the Chair ?

Mr. DEPUTY CHAIRMAN:: I have
got a copy of the speech in English.

Sari H. D. RAJAH (in Malayalam):
Let the hon. Member go on talking.
Let him not be interrupted.

[Following is a tramslation of the
speech  delivered in Malayalam by
Shri E. K. Imbichibava.)

Suri E. K. IMBICHIBAVA
(Madras) : Mr. Chairman, Sir, I thank
you for allowing me to speak in my
mother tongue on an occasion when
we have before us a non-official
Resolution demanding linguistic pro-
vinces. Had I known English or
Hindi sufficiently, I would, certainly,
have spoken in either of these languages
so that I could make myself sufficiently
understood by the majority of this
House. I am speaking in Malayalam
only because I am not able to speak in
Hindi or English. When I speak in
my own language, necessary arrange-
mente should have becn made for
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simultaneous translation in different
languages, so that the Members of this
House could discharge theit respon-
sibilifies to their fullest. I myself
would have been able to discharge
my dutics to my constituency had such
arrangements been made. I humbly
request, Sir, that you may give nzces-
sary attention to this most democratic
demand of mine.

T stand herc to support the Resolu-
tion for linguistic provinces. Many
might have expected that in the place
of this non-official Resolution, an
official one would have been moved.
I need not tell you why. The party in
power today—I mean the Congress,
Sir—has done propaganda for linguis-
tic provinces from one end of the
country to the other. In the 1946
Election Manifesto, as well as in the
1951 Election Manifesto, and on many
other occasions, the Congress has
promised in unequivocal terms that it
would grant linguistic provinces. And
this has, certainly, not only inspired
the pzople, but also helped the Congress
to occupy the position that it does
today. The party that has done such
propaganda, after having been in power
for the last four or five years, not only
has not granted this demand of the
people, but is also now trying to
defeatr this non-official Resolution by
its brute majority.

I am not surprised at the fact that
this brute’ majority had, defeated a
similar Resolution in the Lower House,
but I am sure this is going to confuse,
confound and antagonise a large
majority of the people in the provinces.

Language, Sir, is a great lever
to civilization and culture.  The Con-
gress once had recognised this fact.
The prescnt States are a conglomera-
tion of morc than one language and
culture, artificially  created.  They
are primarily a creation of British Im-
perialism to prevent the growth of our
national movement. That explains
why the Congress organised itself on
the basis of language units for fighting
British Imoperialism. Even today it
is these linguistic units that continue
to function under the Congress.
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I This clearly shows that language
gives the greatest impetus for unity
and progress and commands the great-
est mobilising power. But, the
party that is in power has come forward
today with all kinds of arguments
against these very principles. This,
surely, is not motivated by any high
idcal, but by some narrow interest
and lust for power. Sir, if you closely
examine the argum:nts advarced by the
party in power today you will under-
stand that the position that I holdis
perfectly right. The main argument
advamrced by them today is that the
inauguration of linguistic provinces
would disrupt the existing unity of
India. They do not say how this
disruption and disunity would arise.
At least, I fail, Sir, to understand the
substance of this argument.  Neither
the Resolution before the House, nor
the section that supports the Resolu-
tion demands the secession of the
States from India. We visualise the
same relationship to exist between
future linguistic States and the Centre,
as that existing today between the States
and the Centre. I for one would

argue that perfect unity and co-opera-
tion between the States and the Centre
would exist only if the right of secession
too is granted to the States; bat I do
not press this here today because I
am afraid that the section who opposes
even this Resolution in this shape today
will not be able to understand the
hicher and more democratic phase of
linguistic provinces with full rights
of national self-determination. There-
fore, I would consider only the
arguments about disruption and dis-
unity.

Sir, the second argument advanced
against linguistic provinces is that there
would be boundary disputes, which
would create discord and discontent
among the people. In fact, this is
not a problem that crops up when
the boundary question is taken up.
It is one that exists today, here and
now. The demand of the Tamil
speaking areas of South Travancore
that they should be allowed to join
the adjacent Tamil areas of the Madras
State is not an overnight one. It is
years old, it has been there for decades
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together. The demand of the

Andhras for their own State is almost
as old as the Congress, if not older,
So is the case with the demand for
Aikya Kerala, or for Aikya Karnataka.
These problems and disputes are a
reality today and remain a question
mark before the Government, and I
say, Sir, the way out is also there.
If the Government thinks that the
solution to this problem is not an easy
one, I would suggest that you should
be prepared to leave this tough pro-
blem for the people to solve. I
would ask the Prime Minister whether
heis prepared to take a plebiscite on
this issue. I am sure, it is not a new
thing for Panditji. For, he was the
strongest and the stoutest advocate of
this plebiscite in India. It is wrong
and dangerous to try to deny such a
just and democratic right of the people
by advancing lame excuses. I would
say that this is just like trying to prevent
the rising sun by the palm of your
hand. Let not the party in power
be under the illusion that a few repre-
sentatives of theirs sitting comfortably
within the four walls of this House can
veto the powerful demand of the mil-
lions and millions of India who shall
not rest till the demand is achieved.
May I remind the Prime Minister
here that when this question came up
before the Lower House, it was not the
Communists and Leftists alone who
supported it, but a large number
of people in his own camp expressed
their sentiments in support of this ?
This only shows that they are voicing
the demand of the peeple of their
own constituencies. Though they

were not allowed to vote for the Reso-.

lution by the party that is in power
today, one could read between the lines
and understand the position.

Sir, I support this Resolution
demanding the formation of Andhra
province. I support it not only be-
cause it is a just demand, but also be-
cause it would bring in its wake an
Aikya Kerala also.

I again thank you, Sir, for giving
me this opportunity to speak in my
own tongue and I hope, Sir, that my
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suggestion to render simultaneous
translation of speeches in different
languages would be favourably consi-
dered.

Surti B. P. AGARWAL (West
Bengal) :  Sir, we have found this
speech very interesting so far as we -
could see from the gestures. Let
us know whether he was speaking
for or against the Resolution.

Mr. DEPUTY CHAIRMAN : He
was speaking for it.

Suri KARTAR SINGH (PEPSU) :
I want to speak against the Reso-
lution. There is no special case
for the formation of Andhra pro-
vince. At any rate this is not the
opportune time for doing the same.
We all know that with regard to the
formation of linguistic provinces a
commission was set up and a report
was issued by the same. I have
carefully gone through that report -
and we have to see in the light of that
report how far there is a case for the
creation of this province. We have
seen, Sir, that the Telugu language
is spoken in about 24 districts. By
24 districts I mean 11 districts of
North Madras, 8 districts of Hyder-
abad, 1 district of Mysore, 1 dis
trict of Orissa and 6 districts in por-

tions. Those portions I take as
three districts. Now we have to see
that the Andhra province that is

going to be.formed will consist of how
many districts. According to that re-
port we find that if it is created out of
the present Madras State then it will
have only 11 districts and then we have
to see how far it is going to be in the
interests of the Andhra people them-
selves if the Andhra State is formed.

My submission is that after  the
Dhar Commission’s Report we have an-
other report in 1949 and that is the
Three-Man Committee report which is -
known as J.V.P. Report. The J.V.P.
Report is based on the Dhar Com-
mission’s Report. But in certain
matters it has drawn wrong assumptiong
from the report of the Dhar Com-
mission. Now my submission js
that with regard to the formation of
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the Andhra province we find that out l

of these 11 districts § districts are
coastal districts and the other as we
know are Rayalaseema districts. It is
divided into two.  That is, five coastal
districts and the five districts of
Rayalaseema. In the Report as it
is, we find that at more than five
places it is mentioned that Rayalaseema
people are opposed to the formation of
the Andhra province. At more
than four or five places it is so found.

[ 21 JULY 1352]
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the number of seats would be on a
population basis. So giving of an
equal number of seats has become void
of the Constitution and the only gua-
rantee that we can give to the Raya-
lasezma people would be that the
terms of the Shri Bagh Pact would not
be guaranteed. The Report says
that if the statutory guaranwee is not
granted to Rayalaseema people, their
consent would be wanting.

So my submission is that when

But we are also told in the summary
that some time in the year 1937 we had
Shri Bagh Pact and in that Pact we find
that jt was given that the Rayalaseema
people will have an equal number of
seats as the coastal people. That
was rather the main clause in that Pact
and the Rayalascema people would
not agree to the formation of this Andhra
province unless it was guaranteed in
the terms of the Shri Bagh Pact.
So we find thar the Rayalaseema people
are against the formation of an Andhra
province unless the terms embodied in
the Shri Bagh Pact were guaranteed to
them. Now we have to see how
far we can guarantee the terms of that
Pact to the people of Rayalaseema.
The most important terms of that Pact
which was really the backbone of that
Pact was that Rayalaseema people will
have equal number of seats. Now
we have to see in the light of the Consti-
tution of India whether that guarantee
can be given to those people. My

out of the 11 districts that are going to
form the Andhra province if the gua-
rantee cannot be given to five or six
districts, then only coastal districts
remain which have to form the Andhra
province. So it will be seen that a
wrong assumption has been made in
the Three-Man Committee Report
that there is a large measure of
agreement among the people who are
going to form the Andhra province.
My submission on the other hand is
that out of these 11 districts the people
of six districts are divided in their
opinion and only the coastal dis-
tricts are there where there is a
measure of agreement among those
people. So it will be seen that
the present is not the opportune time
for the formation of the Andhra State
and there is no measure of agreement
between the people for the formation
of that State.  Thank you, Sir.

submission is ‘no’. ‘The Constitution
of India does not give any safeguard
to any particular area of the country. |
- It is not in favour of weightage being |
given on any ground to any particular
arca. The term of the Pact was that
the five districts of Rayalaseema would

have the same number of seats as the |

l%i‘iﬁ?{iﬁ F1 YU ATHR TEQ g4 W TG

five coastal districts and that Report
was issued in the month of December

Surt K. NARAYANAPPA  (Hyder-
abad) :
S &Ko A@AMT  (FEUAR) :

eI WAE, T FIT F AR
TREATY F qEesF TR TS AT A
[ E 1 Aas FEER A IHC AW

1948 and then the Three-Man Com- | ST HEATE F arex e T FEe fadr

mittee Report is of ist April 1949.
But we passed the Constitution on the
26th January 1950. The Constitu-
tion definitely provides that the number
of seats could be fixed for a State
and representation and ratio of a con-
stituency in a State shall be according
to its population.  That is a recognis-
ed principle throughout India, that

F 99 Qv 1 AT F AT FH A &
@ G ) 9@ AR g | QI
g1 ST § A1 aver 9T g fE e 2
T qZTe AT F HAT G § 1| qwEny
¥ watfeo® 7 w9 faers g @R A
waaae feT fear S w9, a8 OF 9gd

|

Id
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[Shri K. Narayanappa.) | & Fear ¥ A e A g
JITAATG & | AT F AR A GAYT | SATET IF A A FFN G 1K G a9Ad |
FHE T UF A AT o, fred gur | & At ¥ qanfeed § Aqerr g
AT HAT SaTEReTe SfY, e qRaT] H\ 37 ¥ 93 ®% T A5 W@ A% 5 =@
@ AT Tty Farchgar 4 T I | a9q 39 F fod arsey qrefEafy T8 g
S ¥ 3@ wES ¥ I QO AEAN | S3CAR | 419 gHES o, 0l A, frad
. & gy i faAT wF w97 @AreTT &Y | W AR A A qEgdard F
AW F qE 2%¥¢ H T@T | §R¥< FY | S[HT I@ 4FT AT TATAC 7 9§ AGT-
ol anfr st @ &1 awdt £ afy T | Al A § §I W 9E W g g
ST ST T FY WTAAT FY @ F7F | 9 agd AWET AT g AT AT IH AT
OF G aEElT 9T ¥ 9t & gusar | (6T XTIAQ F @S H AT QX GZqAE
g f& O god § TFR o aged | ¥ oW 9 & Afwe § 93 §dd |
A a4 34 Ag s | ag | gfed F G441 w6 5 19 99 947 A8
Aier & qqr A F T ¥} OF st | § A G qAT G AT AT A F FAAr
AT AT AR et §r gifes wear g (WM, 99 §SIT 9T G G A1 ag
A I Ty Al AT R AT g, | A AT gL S
THF] JIeGT § AT AT A7 AT ) 3EY . s
b A P GRS
o :;a;fgﬂﬁf AR T st w1 A A § 9Ay St W gE
R FIAT G |

Aad g 1 & ®aqw g 5 dzuag
i 7% adfte el T g g awar | afarEE T T@d § w15 g adr g
fF WA YT M § a7 o | 48 GG WY greE ¥ FAIT
AR 39 fod  gd maddz &Y 39 owEy
# g@ &0 & fod  §ag [ 9dw
¥ 97 A A T F W e ward &
warfews Suard F3, AT A9 | AT
faemx @ g 3w ¥y fegae ad |
3 wiffe S @R AT T FORT T | spesk about the Revolution.
gr @Fdl afeF  fagsw @ g )
zafed @ 957 L9997 F qTFF Surr K. NARAYANAPPA :
faw #T goamT =fgd | § Ry st ®o AEWAr : FIUAR F
g SwEr & Harfewt ag fFw § | 9k # wH ady Fgar § 7 gIwEm a0
fE EEUAE F1 Wl FA® § | AR | qAe AT dgH & | AT ¢, FAlEw
¥ aFS BW ¥ am gArd Wil | 3 ok wErmw 4, =9 aw@ ¥ faw ay
I uFqEET giwer g 8 S ? | sl @< ) A|a o W § St
AW F THFS AL AW AT § | | W SWI BT A dAF a8 F TAGT F G
TEY ft a9 qfepor a1 @ Wl | | TEAT AEaT § | %9 B B WE w4
AT AT g 5 e o) fergeam | & foF a9 78 § ok w0 § ag9 99w

SHRI K. SURYANARAYANA : (Mad-
ras) : Mr. Deputy Chairman, the hon.
Member is speaking about Hyderabad
University and some things which have
nothing to do wirh tihe Resolution.

\
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s »fFT aftafadt &1 faafaar s
WY gd W FIW F AT FAWT § A4
Far g 5 gfralady & A gauan
T@T T |

SHr1 K. SURYANARAYANA :
Again he is raising tie sam: point of
Hyderabad University.

Di20rYy CdAIRMAN
Resolution.

MR.
Please sp2ak aboui the
Let him proceed.

SHrt K. NARAYANAPPA

| ®o AT gr3g ¥ A
agr FZar =gw g % wriatwatasy
(provincialism) & arx & sar3r A2
T 37 gU ST At FY fRaid € 97 av gw
q330 TG T AT FL AT fa=a T AR
TIAFE FT AT I |, ZAT FAT AL
AT GTHIT FT A 7947 07 | 39-
fax 7 ot IFz ATTFAT T ATIAT FEAT
5 ag 9177 Iqeqmd a7 5T & faqrx
F3 ST TAAT F AT IAHT @ FIT ATT
ST & ST H GAATE [ IFT HT TR
g d 0 A0 37 F waar & 7 ogTam
FIF, TEAME F& AT AT AAT FE
Fo A war afm afew =i & 39
wgs & gF wIAr Fifgd
€ g F GeH FWTE |

[For English translation, see Appendix
II, Annexure No. 28.]

Tag PRIME MINISTER AND
MINISTER ror EXTERNAL AF-
FAIRS (SHRI JAwAHARLAL NEHRU) :
MR. Deputy Chairman, I venture to
intervene in tais debate though with a
great deal of ditfidence because there
has been so much argument on this
subject that no one can say anything
new or worth while. In fact, I find
that in this matter as in other matters
we debate them so much that perhaps
we forget what the matter is, what
the basic matter is, what we are asking,
and we all get lost in this flow of words.

[ 21 JULY 1952 ]
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Now, this Resolution talks about the
Government taking sp.. |’ sweps re-
garding the formation of aa A1ihra
province, May I point out that this
Resolution is rather out of date? We
took speedy steps two and a half years
back and more. It is not a question
of taking them now. In regard
to this Andhra province, this Govern-
ment, or the one that preceded it,
took speedy steps two years and eight
or nine moaths ago, in the year 1949,
October, November or thereabouts.
We decided to have it and we took
every step that we could take. We
referred the matter to the Madras
State Assembly. That is what the
Resolution wants us to do We
appointed a Partition Committee. We
did everything. What more could
we do ? Why did we not succeed ?
Something happened, something came
in the way. We took the speedy
steps asked for by the Resolution
but something came in the way, in
Madras or round about. We wanted
to do it not only in words but, I
submit, in action. The previous
Government showed that they wanted
to do it but something came in the way,
some difficulties came in the way and
other things happened. The new
Constitution came into effect. Our
object then was to begin this change
before the new Constitution came
into effect and in the new Constitution
to put Andhra as a separate piovince,
but it could not be done. But that
does not matter. It can be done later.
There is no essential difficulty about
it, but the point that this House has
to consider is this, that there is no
difficulty, no obstruction or lack
of goodwill in the mind of the
Government on this or any other like
matter. Some of us may give greater
emphasis to it; others may give
less emphasis to it. It is a matter,
if you like, of emphasis or priorities.
I do think that every subject in India
should be viewed from the point of
view of, I may call, priorities or what
is the most important thing for us to
do, even though it is difficult to say
what is the most important thing.
One may say it is th2 economic prob:cmj;
undoubtedly it is. You may call it
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the food problem, you may call it,
politically speaking, the problem of the
consolidation of India.  All these are
very important. They go together
really, and every question should be
viewed in that light and having viewed
it, one may say this is good and should
be given effect to immediately or it is
good but it should be given effect
to day after tomorrow or the next
year. It all depends on how one
relates to the relative priorities and the
emphasis one gives to the various
immediate demands of the situation.

But again, .if I may repeat, so far
as our Government is concerned, we
not only made our position in regard
to the linguistic provinces clear on
several occasions but in this particular
matter of the Andhra Province, we
actually went ahead and took some
steps to give effect to it, but there was

lack of agreement among the various |

major interests concerned. One should !

aot expect agreement about every-
thing—it will be an  impossi-
ble thing to expect—but one does |

expect in a matter of this kind a large
measure of agreement, because the al-
ternative is that if we take some steps |
which involve some measure of com- |
pulsion or coercion, well, I sub- |
mit we have failed; whether |
we have got it or not, we have failed |
because the coercion, the compulsion, |
used will not only come in the way of |
the future progress of the new province |
or the old one but even the process of
the formation of the new province will
be delayed. That will be obstructed
because you are doing it against the will
of a large number of people, the im-
portant interests, and inevitably there
will be obstruction about so many things
even after you decide that it should
be done, because it should always
be remembered that this business of
formation of new provinces and
dividing up existing provinces is a
complicated business. I accept it.
For me, I don’t want any other
argument. One argument is quite
adequate for me that the people
of Andhra want it and I can
understand their wanting it and if I
may say so with all respect, they want
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it not so much because of the language
but because.—whether they are
right or wrong I don’t say—because
they have a feeling that they don’t

get a square deal otherwise. It
may be true or may not be true.
SHrr P. V. NARAYANA These

are the real conditions there.

SHr1 JAWAHARLAL NEHRU :
I say they want it and that is sufficient
for me. Some people say ‘Go and
take a plebiscite’. I accept the fact
that the people of Andhra want it and
there the matter ends.

Suri H. D. RAJAH Does it
apply to other linguistic areas or does
it apply only to Andhra ?

SHrI JAWAHARLAL NEHRU :
I am speaking about Andhra. You
cannot obviously apply it to every
area. Even in regard to Andhra,
if you ask me about Rayalaseema, it
is very difficult to say. It will be diffi-
cult to give a straight answer. My
general fecling is that the people of
Andhra want it and we are generally
in favour of it.  There is no question
of consulting them as to whether they
want it or not.  But what I was sub-
mitting was that the process of forma-
tion, with the best will in the world,
is a somewhat complicated one.  The
process of division, the process of
dividing so many things, whether it is
trom the financial point of view, ad-
ministrative or any other point of view,
apart from some other major points
of view, with consent, with agreement
and with goodwill, is a complicated
business. It takes a little time.
But it that consent is not freely obtain-
able from both sides, and goodwill is
lacking, that process becomes still more
complicated, delaying and  creates
more and more bitterness. In fact
one does not quite know what ulti-
mately 1t leads to in point of time or
in point of results. Therefore I do
submit that whenever we take such
a step, apart from other considerations,
it is of the first importance that there
should be this large measure of agree-
ment between the parties concerned.
The parties concerned—I do no
mean that the Governmenof India
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it is the other parties concerned—
should agree on a clearly thought out
process about it.  For instance, sup-
posing we give a general consent, then
we try to think it out and in thinking

it out we have to decide about
the finances involved, the results,
etc. Let wus think it out. One
thing would be unfbrtunate if you

take one or two steps and then get
held up because we have not thought
about the third or fourth step. If we
start a new province and thereby give
a great deal of satisfaction—psycho-
logical, sentimental and practical
satisfaction—to a large number of
people, well and good. I am all for it.
But that psychological and sentimental
satisfaction, if it comes up a little
later against dithculties, against finan-
cial, economic and other difficulties,
then you solve one problem and you
face another and a more difficult prob-
lem. What I am suggesting is that
all these matters are not matters of just
a Resolution but of clear working out,
thinking and by general conseni doing
it. The only thing 1is : Can you
really go ahead ? Otherwise you
will be held up at every step by obstruc-
tion from groups, etc.

For my part I think the most im-
portant thing for India today is eco-
nomic resources. QOur resources are
limited.
ofit.  We try to have certain priori-
ties. Now if we indulge in large-
scale divisions and partitions and redis-
tribution of India, administrative and
otherwise, let us have it by all means
if people desire it because people’s
psychology is important but let us re-

member that each such process is a |

costly process. It is a delaying
process—delaying  in the sense that
you have to delay other projects
and apart from the ultimate cost of it,
I may say whether it involves more ex-
penditure or not, it is a process which is

itself so costly and it must involve

delay. Those economic  projects,
etc., those development projects
etc., to which we want to give
first place—these will be  delayed.

These are the various considerations
which I put before this House not to
raise any objection to such a demand.

[ 21 JULY 1952 )

We try to make the best .
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I have already indicated that so far
as Government is concerned, we are
not prepared to accept, as the Resolu-
tion in the other House demanded,
a general redistribution of the whole
of India into a large number of new
provinces. Logically that might
be justified because the present pro-
vinces and States are not quite logical.
They have grown historically and
administratively and in various ways.
But, if I may say so, this business
of talking logically is about the most
illogical thing I know of, as if you might
talk logically and say you take off
a man’s nose because logically his nose
should be of a particular pattern or
that his body is not as good as it should
be and therefore you cut off one chunk
and put it somewhere else. One
cannot deal with historical develop-
ments which involve all manner of
things in this way. I don’t say you
should keep them like this but what I
ventured to say in the other House
was this, that if you ask us to take the' .
whole of India and cut the country
into new provinces, it is plain to me
that that means doing nothing for the
next ten years or so  except just arguing
and quarrelling and appomting Com-
missions and meanwhile of course the
persons who argue and who quarrel
and the Commissions who function will
probably be swept away by other
events, Therefore any such pro-
position of cutting up the whole of
India we cannot possibly accept, as
nobody could accept it, I  submit.
But it is a completely different pro-
position to take up a particular propo-
sal—I can understand that—examine
the proposal and give effect
to it if you can  give effect to it
Therefore, in regard to this particular
proposal let us take the present posi-
tion about Andhra Province. We
are entirely agreeable to give effect to
it subject to this that it should be done
with as large a measure of agreement
as possible. Now everybody knows
that our friends, the Tamils, are not
opposed to the formation of an Andhra
Province. I have no doubt that many
people have said so here.  Naturally
they will not want this argurnent to
continue. But then we come back
to the argument being limited to cer-
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tain specific points, whether it relates
to the city of Madras or Rayalaseema or
any other place. Now the city of
Madras is not something  which can
be disposed of by tossing for it.  One
has to decide about it by agreement.

I cannot see myself how the Central
Government here can impose its will
on either party in this matter, and com-
pel a decision. Nor do I see how we
can appoint somebody, a Supreme
Court Judge or somebody else, to
decide the question. This is not a
high judicial matter for decision by a
high judicial authority. It is a matter
which has to be decided on practical
‘grounds, having regard to the wishes
of the people concerned. Therefore we
come back to this position. As I have
said, those who want the Andhra Pro-
vince get it, so far as we are concerned,
without the least delay, provided they
get over this hurdle which has stuck up
before us on several occasions and
which practically stopped the actual
formation of the Andhra Province two
and a half years ago.

ProF. G. RANGA : If I may inter-
rupt for a moment, Sir. I submit that
it is only this delay which has come
about that is creating more and more
complications about the city of Madras.
Otherwise those who really wanted an
Andhra Province were prepared to
accept the recommendation made by
my hon. friend and two of his colleagues
—the Three Man Committee—that the
Andhra Province may be created, with-

. out the city of Madras.

Sur1 JAWAHARLAL NEHRU : 1
accept what my hon. friend has said.
But the fact remains that some im-
portant representative people voicing
the Andhra claim did not accept that
decision. Should we have ignored
their voice and gone ahead ? But how
that was possible it is difficult for me
to say. And we were rather in a hurry
as we had to complete the Constitution
in another two months’ tim: We
consider that this question—whsther
it be the Andhra question or som= other
question—should be examinzd. Let
us examine it calmly. There is no
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| conflict about it, we have only to find

a way. Let no one imagine that we
want to come in the way. But we do
not want to take a step which will lead
the Central Governmant and th= State
Governments concerned, into all kinds
of difficulties, without working it out
carefully on their gencral consent.
And so, this Rasolution, if I muy say
so, is first of all, as I said, complestzly
out of datz. W= had this som: two
years ago. Secondly, in the form it is,
asking as it does for somzthing immaz-
diately, it forgsts that certain pre-
requisites, that certain things, have to
happen before that. I am not suggest-
ing that we as a Governmant should
remain passive spectators, waiting for
things to happen. I am prepared to
help things to happzn, and I am pre-
pared to use, well, such good offices
as I have, to thar end. But ultimately
1 cannot decide without the good-will
of the others who are concern:d.
Therefore, I submit, Sir, that the
passing of this particular Resolution
as itlis at present, would not be hzlpful
at all. -

I2 noon.

SHrI C. G. K. REDDY : Sir,on a
point of information. I think thz Prim=
Minister talked about Rayalaseema.
I should like to know from the Prime
Minister whather he had examined the
credentials of the delegation that met
him soms= time in late 1949, and whethar
he is satisfied that they were truly repre-
sentative of Rayalaseema, and that the
real public feeling in Rayalaseema was
truly expressed through that dele-
gation ?

SRt H. D. RAJAH : The Prime
Minister said that they were agreeable
to the formation of th= Andhra Province,
but that somzthing cam? up in the way,
but what that som:thing was, he has
not divuiged to the House. We would
like to know what that somzthing was.

SHRI P. V. NARAYANA : Sir, the
Prime Minister said ths partiss con-
cernzd could not com? to an agreement.
But may I know what steps th= Govern-
mant have taken so as to reduce ths
difference between the parties con-
cerned ? It is two years since this
decision was reached and I do not think
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the Government have taken any steps
so far in this direction, nor have they

. moved at all in this matter. On the
other hand, as a result of several state-
ments made on Rayalaseema and other
things, the gap has been made wider.
Will any such step be taken even now or
are we to wait for this general agree-
ment till Doomsday ? Why does not
the Prime Minister take steps to con-
vene a round table conference or some-
thing like that, inviting all the parties
concerned to see if som:thing could not
be done to solve this problem ? My
Resolution does not ask for the estab-
lishm.nt of the Andhra Province here
and now. Regurding the city of Madras
you have to get the opinions of various
people. You have to do other preli-
minaries also. But unless this Reso-
lution of mine is adopted, the Govern-
ment cannot start the process and go
ahead. |

Sur1 V. K. DHAGE (Hyderabad) :
The Prime Minister said he accepted
the formation of an Andhra Province.
Will he also accept the request of the
Telangana people to add their area to
the proposed Andhra Province ?

[ 21 JULY 1352]

SHrl JAWAHARLAL NEHRU : |

No, Sir; absolutely no.

SHr! V. K. DHAGE : Why not,
Sir ? 7

Mr. DEPUTY CHAIRMAN :
Order, order,

SHrI P. SUNDARAYYA : Accord-
ing to the Government, how long will
it take to form the Andhra Province
from now ? Will it happen within a
year ? What steps will Government
take now ?

SurI JAWAHARLAL NEHRU : It
is not for me to take any steps. An
hon. Member suggested the calling of
around table conference. But a round
table conference by itself does not

:

]
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Surlt H. D. RAJAH : Will you
please place the correspondence on the
Table of the House ?

SHrl JAWAHARLAL NEHRU :
The hon. Membar seems to have very
strange ideas as to how the work is to bz
done.

Surt C. G. K. REDDY : Sir, I
asked somzthing about the d:legation
from Rayalaseema which met the Prime
Minister late in 1949, and about the
credentials of those who composed that
delegation.

SHRI JAWAHARLAL NEHRU : 1
am not raising the quastion of Rayala-
seema here. I accept what my hon.
friend says. There are Members in
the other House and elsewhere and he
can discuss this matter with them. I
am not talking about 1949, but of 1952 ;
in the month of May or June, when they
spoke on this subject, there were some
who spoke on this side and some on the
other. It showed how the people of
Rayalaseema and round about feel
about it. 1 do not wish the hon.
Members to feel that I am raising the
question of Rayalaseema. I accept
whatever the people may say.

SHrRl P. SUNDARAYYA : When
will the formation of an Andhra Pro-
vince take place ? In one year or in
how many years ?

SHRI JAWAHARLAL NEHRU : 1
couldn’t say.

SHRI B. GUPTA (West Bengal) : 1
listened to the I...a2 Minister’s speech
and he pointed to tae bone of contention
about the city of Madras. But I could
not find out what his views are regarding
this city. We, on our part, have said
that Madras should belong to the Tamils
and we would like to know if the Prime
Minister, with his understanding of
history, shares our view. If <o, it
would be for the Prime Minister, who is
a man of very great influence and can
weild public opinion, to exert that in-

. necessarily help us. But I am conti- | fluence and bring about a settlement of

nually in correspondence with people
to see what can be done. That is the

this dispute. It would be much easier
if such an eminent leader camez into the

way to prepare the ground. There ' picture with a view to helping in a

is no use issuing public statements
and things ~f that sort.

concrete manner towards the solution
of the problem that is facing us.
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SHrR1 JAWAHARLAL NEHRU :
The hon. Member has, no doubt, read
the report of which I was also a signa-
tory, three years ago, called the Three-
Member Committee’s Report, and
something is said there about the city
of Madras. I do not remember exactly
what it is. Inany event, surely the
hon. Member would realise that if I
start expressing my opinions in regard to
matters of controversy, then I lose
some part of the influence I possess !

SHr1 P. V. NARAYANA : If the
future status of Madras is to be referred
for decision to a

SHr1 H.D.RAJAH : Ifthe Andhra
people agree to have an Andhra Pro-
vince minus the city of Madras, will the
Prime Minister say ‘Yes” to their
demand immediately ?

SHRI P. V. NARAYANA : All dis-
puted items such as the city of Madras
etc. should be left for decision by an
arbitrator or a boundary commission.

Suri M. MANJURAN (Travancore-
Cochin) : I have been wondering as
to what objection there could be to the
formation of linguistic provinces, be-
cause, as far as I rcmember, history has

always taught us that the formation of |

linguistic States is the “ norm” of
Capitalist period. It has beena histori-
cal process in Europe that States were
formed linguistically and for all that has

U
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been said of the economic advancement |

and material prosperity, I am of the opi-
nion that linguistic States are essential.
We have been talking of sentimental

things ; we have been condemning it on

emotional grounds, but, there is nothing
of sentiment ; there is nothing of emo-
tion in the matter. The whole affair
is that the Congress administration
itself has pleaded inability to develop
the material prosperity of this country
due to the illogical division of the
States. Even Mr. Ramaswami Muda-
liar who has said that there was no need
for linguistic provinces, said that it was
a historical mistake committed by the
Britishers in that they divided the
Provinces as they stand at present.
That fact has to be admitted. We have

been accusing the British of the per- |
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petuation of the native States as feudal
pockets. We have been accusing the
British people of so many things and
also of the division of the provinces,
but, given the authority to set things
right we still continue to arguc that
what the Britisher did should continue.
The time factor has been very much
made out. There is no time factor
for doing good things. As a matter of

-fact, the State I come from is not going

to be dismembered out of India if the
District of Malabar, which is conti-
guous to Travancore-Cochin, is added
to Travancore-Cochin. It is not going
to create boundary troubles ; it is only
going to unite the people who are
talking the same language and create
more administrative convenience for
the province to function. It is not
correct to say that administrative dis-
memberment will result if contiguous
territories speaking the same language
are formed into separate States in the
whole of India. The demand for an
Andhra Province minus the City of
Madras and minus all controversial
areas is not a big thing for the Congress
administration to concede. It should
not be opposed. It had been the policy,
we are reminded, of Mr. Amery when
he was talking of Indian independence
always to say that there was no unity
among Indians. The maximum agree-
ment is there with regardto Andhra,
that there should be a province of the
people talking Telegu. Even in my own
State, there has been agitation going
on for the formaticn of a linguistic Stare.
The. Congress leaders there even
promised that they would implement
it ; the latest election manifesto con-
tained that. With all that, arguments can
be advanced this way or that.

What I feel most is that the cco-
nomic prosperity of these Nations has
been retarded by the sutfocating princi-
ples brought forward by an adminis~
tration at the Centre which does not
realise the problems in other parts of

. the country. We have got our own

problems. In our own State, the
Congress at the Centre has sanctioned
a minority Government to function.’
These are things which we could our
selves sefrtle democratically. What
most object to is the Centre’s exertin
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greater and undue influence than they
should in the States. That is retarding
the progress of the people. The historic
process of the democratic march of the
people alone can safeguard against all
the individualistic, sentimental argu-
ments advanced by the protagonists of
Hindi. When we come to the Central
Ministry we find there is great dis-
proportion. A certain State domi-
_ nates there. We want equality of
nations. We want the equality of
nations to be imprinted in our Consti-
tution which is not there now. What
exactly we want is a large measure of
self determination for the States by
which we can economically progress and
politically advance. There are so many
things I want to say. We have got a
port in Cochin. If I remember, more
than 30 years ago a plan was made for
the progress of this port in four stages.
It came to a particular stage when the
Congress Government came out and
said that it is the port at Vizagapatam
that should be developed for so many
reasons and disbanded thousands of
workers at Cochin Port. We do not
know why it happend. Left 1o us,
we would have developed our
port. We would have developed our
industries and everything in the manner
that we wanted to. The present Cong-
ress Government at the Centre is inter-
fering with the proper administration
of the States everywhere. That is my
view and the view of a lot of other people
here. All the people from Andhra
have spoken for Andhra Province but
the Congress want them not to vote for
it. Mr. Ananthasayanam Ayyangar

who spok: very elog 1anly i the Lower |

House for the Andhra Province, voted
against it. There are Members in
this House also who are going to vote
against this, in spite of their wanting
the State. It is sentiment ; it is emo-
tion ; it is logic and it is everything.

The Prime Minister was speaking

. about cutting the nose and putting the
eyes. There is no ‘nose cutting’ busi-
ness in logic. So far as I remember it
is some paradoxical argument which
we cannot understand. We stand for
linguistic States because it leads to
unity from the bottom. We are against

[ 21 JULY 19'52 ]

Andhra State 1595
multi-lingual States because it leads

to discord, because we cannot advance

economically in the manner in which

we want to adva.ce owing to disunity

Every time there has been discord in

the formation of Ministry in Madras ;

there has been a lot of trouble and

eminent leaders like Mr. Prakasam

have left the Congress because the

Tamil people were dominant in Madras.

These things are realistically present
before us and we feel that we should

bring these out before the people

because the Congress Government at

the Centre is conducting itself in an

undemocratic manner, and exerting

its influence in all the States whenever

it likes. We know that the retardation

of economic prosperity is definitely due
to this interference of distant people in

our home affairs.

They were also talking about admini-
strative convenience. In the Province
of Madras there are four languages
today. All people do not understand
when the Chief Minister of Madras
talks. (Time bell rings.) 1f any news
has to be published, it has to be pub-
lished in four different languages. Is
administration convenient by publish-
ing a thing in four languages or pub-
lishing it in one language ? Unity of
language is essential for the final victory
of commodity production, for capture
of the home markets for sale of commo-
dities, for the successful completion of
the bourgeois democratic revolution.
People might be sentimental ; people
might be emotional, but there is great
logic behind their desire for the form-
ation of linguistic States. There are
great men who are highly educated ;
there are others who are not. Both
may go wrong. History has also re-
peated that great men blunder. We
cannot say that they will not. But,
it is the desire of the majority of the
people that should be taken into con-
sideration, it should be the will of the
people that should triumph in such
matters.

The majority of Andhras want a pro-
vince of their own. The majority of
our own people in my State want a
province of their own. (Time bell
rings). There is no reason, there is no

-
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strength, there is no force that will
prevail over it. And we are sure, if
not given, it shall be taken.

THE LEADER or TtHE COUNCIL
(Sur1 N. Gopalaswami) : Mr. Deputy
Chairman, my task has been rendered
easier by the fact that the Prime Minis-
ter was able to be here and address the
House on this Resolution. We have
had, Sir, a plethera of speeches on this
Resolution. We have had a plethora
of arguments as well and it is difficult

"to see what contribution one could
make to this literature that has been
built up during the last two days. So
I find myself in a difficult position as to
what new things I could say on a
Resolution of this sort.

1597

So far as the demand for an Andhra
State is concerned, I have almost
grown with it. I know when it was
first initiated and I am quite aware of
the history of the movement in favour
of it. Latterly the thing was made a
much larger question and linguistic
division of India was put up as a general
proposition. The Indian National
Congress blessed it ; not only blessed
it, but T think adopted that linguistic
division in its own party organisation.
Now, Sir, I am a man who has been
brought up in a school of objectivity
and it is not easy for me to agree to a
wholesale revision of this vast country
into a new set of States with boundaries
different from those of the States that
now exist. I believe all people, even
the members of the organisation which
blessed this gensral principle of ling-
uistic division—have now come to
realise that it is not quite wise, being
in power themselves, to agree to the
proposition that there shouli be a
wholesale division of India into linguis-
tic States. It will mean a considerable
amount of political and administrative
confusion. We cannot attempt it in
any case all at once.  So it is that Gov-
ernment now are prepared only to
consider particular propositions for the
establishment of a new linguistic State
by cutting up one or two States that
may exist. Now the position of the
Government with regard to an Andhra
State is clear. It is convinced that there
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Andhra State 1598
is a general demand in Andhra Desha
for an Andhra State. It is certainly
prepared to forward this particular wish
of the people of the Andhra Desha in
general to the extent it possibly can
and that is why the Prime Minister
made it clear to you that h= is all in
favour of establishing an Andhra State.
It all depends as to whether the time
has arrived for establishing it, whether
the difficulties which stand in the way
of the establishment of an Andhra State
have been removed or could be removed.

Now, it is a patent fact that those
difficulties do exist. Let me mention
one or two. Take, for instance, the
extent of the new Andhra State that is
proposed. I know a good many of my
friends on the opposite side—parti-
cularly the Communist group—do want
Vishala Andhra rather than the mere
Andhra for which all the investigation
that has proceeded hitherto has been
made. Now, that is a proposition to
which Government are not prepared to
subscribe at the present moment.
Vishala Andhra, from the stand point
of Government’s policy, is ruled out
altogether if it means the tagging of
Telangana in the Hyderabad State to
the rest of the Andhra area in the
Madras State. That is one point.

There is the other point with regard
to Rayalaseema. Well, Government
are quite prepared to accept an Andhra
State which will include Rayalaseema
if they could be satisfied that the general
opinion in Rayalaseema—the over-
whelming majority opinion is in favour
of such inclusion. It is a fact that till
a few years ago, at any rate, during the
earlier years of this Andhra movement,
Rayalaseema made common cause with
the coastal Andhra districts so far as
this question was concerned. But I
believe latterly opinion has be:n growing
amongst the people of Rayalaseema and
they have begun to doubt whether it is
after all wise from their point of view
to throw in their lot with the coastal
Andbhra districts in the State or whether
it would not be better for them to remain
where they are with the rest of the
Madras State. While Government as
such can give no finding on this question
itis a matter on which agreement
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has to be reached between the people
of Rayalaseema and the rest of the
Andhra Desha in Madras State.

There is of course the other chief
difficulty about Madras city. It is true
that at one stage a proposal was made
that the Andhra State might be estab-
lished without Madras city. But we
soon found that it evoked an amount of
opposition which we were not in a
position to ignore and therefore it was
that this proposal was allowed to slide.

Now, the main thing that I wish to
put before the House without taking
too much of its time is this. Govern-
ment are in sympathy with the demand
for an Andhra State. (Government are
prepared to do everything possible to
establish the - preliminary agreements
that are necessary before they could
take concrete action. The Prime
Minister has assured you that he would
be prepared to use his good offices for
the purpose of reaching this Kkind of
agreement on both the main issues
that now stand in the way. There are
of course other issues. There may be
little boundary disputes and things of
that kind which could be settled by
boundary  commissions or other
machinery that we may set up in the
future. But, so far as these two main
issues are concerned, agreement has
to be brought about between the people
of the two areas—amongst the Andhras
themselves and between the Andhras
and Tamils. The Tamils are very
insistent that Madras city should be with
them and with them alone. I do not
think it has been claimed on behalf of
the Andhras that Madras city should
be with them and them alone. They
have been trying to evolve a formula
by which they could retain such of those
interests and influences as they now
have in Madras so that Madras is not
altogether lost to the new Andhra State.

But these are matters which have
got to be evolved in the concrete and
settled by agreement between the parties
concerned. What does this Resolution
want us to do ? It has practically
incorporated the language of Article 3
of the Constitution. What it suggests
is that speedy steps should be taken for

[ 21 JULY 1952 ]

Andhr a State 1600
the formation of an Andhra State, and
that a Bill for the purpose should be
introduced by the Government on the
recommendation of the President after
ascertaining the views of the Madras
State Legislature with respect to the
proposal and to the provisions of the
Bill. I want hon. Members to realise
what this implies. We cannot put a
proposition to the Madras Legislature
unless we ourselves h-ve been enabled
by the people ccncerned to make up our
minds as to what the proposal should
be.
r 3

Now, there are the two main diffi-
culties to which I have referred. Those
difficulties exist, and if the Government
cannot arrive at a decision upon those
difficulties, unless agreement is reached
between the parties concerned there is
no definite proposal which we can send
to the Madras Legislature for the ex-
pression of its opinion on it. Not only
should we send the proposal to the
Madras Legislature, but according to
Article 3 we have also to refer to that
Legislature the provisions of the Bill
which is proposed to be introduced.
These are stages which we can reach
only after these preliminary agreements
have been reached. That is why the
Government, while in sympathy with
the establishment of an Andhra State
as early as possible, must oppose this
particular Resolution. We must dec-
line to take the steps that are suggested
in this Resolution until and unless these
negotiations between the parties have
taken place and we get a report of an
agreement which would be generally
acceptable throughout the area which
is to form the jurisdiction of the
Andhra State. I do not think I need
say more on this Resolution except
that in its present form the Government
are unable to accept it.

SHrRt P. SUNDARAYYA : May I
ask how many years the Government
expects it will take for the agreement to
come about ?

Surt N. GOPALASWAMI : If the
hon. Member could tell me how many
years it would take for the people to
come to an agreement, I can give him
an answer.
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SHrRt P. SUNDARAYYA : Is the
Government going to see that an agree-
ment is brought about, and how many
years will it take ?

Surt N. GOPALASWAMI : The
Government’s attitude in this matter is
that the people who differ on the main
fssues should themselves agree, and if
our good offices will help them to reach
an agreement, we shall certainly be only
too pleased to place them at their dis-

posal.

Surmt P, V. NARAYANA : Mr,
Deputy Chairman, whenever we request
the Government to form linguistic pro-
vinces, or to form a particular province,
they talk of division, as if the country
was divided into different countries.
They give the analogy of Pakistan and

......

SHR1 N. GOPALASWAMI :
not give the analogy.

SHrRI H. D. RAJTAH : The hon. the
Leader’s followers did.

SHR1 P. V. NARAYANA : The
Prime Minister the other day said—
and I have gone through the Reporters’
record—on the Resolution

I did

Mr. DEPUTY CHAIRMAN :
The Prime Minister made a speech
today, but he did not refer to it.

SuHR1 P. V. NARAYANA : Not here,
but......
Mr. DEPUTY CHAIRMAN :
He made a speech in this House in con-

nection with this Resolution.

SHri K. L. NARASIMHAM : May
Task......

Mr. DEPUTY CHAIRMAN :
No. Order, order.

SHr1 P. V. NARAYANA : The
Prime Minister referred to the speech
he had made in the other House, and
in that speech he gave the analogy......

Mr. DEPUTY CHAIRMAN :
The speech which he made in this
House on this Resolution is relevant.
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Surt S. VENKATARAMAN : Is
it not a fact that the Prime Minister’s
speech in the other House was with
reference to another Resolution that
came before that House, and that it has
nothing to do with the Resol}nion which
the mover has moved in this House ?

Andhra State

SHri P. V. NARAYANA : He also
referred to international and internal
crises and to settling down after in-
dependence and so on.

Mr. DEPUTY CHAIRMAN:
The hon. Member is again repeating
the same argument. The Prime
Minister made a speech in connection
with this particular Resolution. So,
whatever he may have said in a speech
which he might have made on the
other Resolution is not relevant.

[

SHRI K. L. NARASIMHAM : On
a point of information. The Hon.
Leader of the Council......

Mr. DEPUTY CHAIRMAN :
I am sorry. The hon. Member is too
late.

Surr P. V. NARAYANA : Sir,
though I feel I am entitled to refer to the
speeches made on another platform or
in another House, as you have ruled
that I should not refer to them, I will
abide by your ruling.

Sir, the hon. the Prime Minister also
referred to the question of Rayala-
seema. Before independence was
achieved, they said : “Let us first
get independence. We will then divide
the entire country on the basis of
language and culture.” And after in-
dependence was achieved, what do they
say ? They talk of international crisis,
internal crisis, and so on. When the
Resolution on  this subject was
moved in the other House, what
did they say “No, this is a
vague and sweeping  Resolution.
Bring a specific resolution.” And when
a specific resolution is brought here,
the Government say : “ No, we are
not going to consider it. We will
oppose it, because there is no agree-
ment.” That is what the Hon. the
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Leader of the Council has kindly said.
.About two vears back, the Rayalaseema
people had all united and put forward
a united demand. Thz2a the Govern-
ment did not take any steps. They
went on manipulating and creating all
sorts of troubles between the parties......

Surt N. GOPALASWAMI : Dozs
the hon. M:=mbzar sugzest thart we
went on crejting those troubles ?

SHRI P. V. NARAYANA: The Gov-
ernments and the Congress—the party
which is holding the reins of power

here and at Madras. I do not know whe-

ther the hon. Leader belongs
“Congress Party or not. I will give an
instance. In the year 1937, when
Shri Rajagopalachari was the Chief
Minister, he did not offer even one
seat to Rayalaseema in the Cabinet.
And now he has given four— in order
‘to divide and rule, in order to set up
one against the other.
‘they have manipulated and made the
differences wider.

to the

SHrRI N. GOPALASWAMI : What
is the strenzth of the parties in Rayala-
seema and in the coastal districts ?

Sar1 P. V. NARAYANA : Consi-
der the strength of the seats which the
«Constitution provides for. Represen-
tation was given according to popu-
lation, and that representation the
Government should give in the
Cabiner as well. The coastal dis-
tricts have more seats than Rayala-
seema. But we have no quarrel with
them ; let Rayalascema take all the
Ministers, even then we agree. But
these methods expose the Congress
manipulations.

Surt S. VENKATARAMAN :
Does the hon. Member mean to suggest
-that Shri Rajagopalachari should have
selected members from other parties
as members of his Cabinet?

SHrl P. V. NARAYANA : As a
‘matter- of fact he did and, after all,
he wanted six Ministers. He wanted
not more than six. =

Sur1 K. S. HEGDE :. On a point of
-order.
21 C.S.D.

In this way |
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the formation of Cabinets in other
States ?

Mr. DEPUTY CHAIRMAN : He

is referring to the strength of Andhra
members. ’

Surt P. V. NARAYANA : Sir,
the Congress Constitution itself speaks
of linguistic provinces. The Congress
itself is organised on that basis. The
latest election manifesto of the Cong-
ress speaks of linguistic provinces.
Dr. Ramaswami Mudaliar said that
when the Congress promised that, it
had had no experience of running
the administration of the country.
Why should they agree even aow, after
they have gained experience of go-
vernment ? Sir, it was only in 1951
that the A.I.C.C. at Bangalore passed
a resolution to that.effect. They then
had had four years’ experience of
government. They passed that resolu- ., -
tion at that stage. 1 do not know
what happened between 1951 and
1952 to make them go back on it.
I have to reply to the point made
by Dr. Ramaswami Mudaliar. After
having had exparience of several years
they have still stuck to the resolution.
They did not change the Constitution,
and they did not change their election
manifesto, All these factors—cultural
affinity, linguistic affinity—would be
considered ; and apart from that, other
considerations would also be taken
into account, such as self-sufficiency.

Dr. SuriMaTt SEETA PARMA-
NAND : Sir, may I know who is
going to make the reply ? Is the
Leader of the Council making the
reply, or the hon. mover of the Reso-
lution ?

Mr. DEPUTY CHAIRMAN : The
hon. mover has got the right to
reply. He is replying to the debate.

SHRI P. V. NARAYANA : And
apart from the linguistic and cul-
tural affinities, of course, Sir, self-
sufficiency, finance, economy, conti-
guity of area, administrative conve=-
nience, scope for development and
expansion of natural potential resources,
population, physical and geographical
aspect, customs and traditions—all
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these things are to be taken into consi-
deration and I may tell you, Sir, that
Andhra satisfies all these requirements.
So there is no reason why it should be
delayed.

When there are differences among
the people, the Prime Minister tells
us “ Compose your differences first
and then the question will be consi-
dered.” But at the same time if
there are no differences, the Prime
Minister will say: “Oh, there are no
differences at all. Then why do you at
all want the creation of a separate
Andhra Province ?” So if there are
differences, the difficulty is there.
Even if there are no differences,
then also the difficulty is there. It
is just like the. British people
who used to say that because there
were differences among the people
of India, they could not be given
independence. But in view of the
international situation when the British
Government were determined to quit
India, they got all the Leaders together,
took pains and brought about the
required agreement and Independence
was granted. In this way if the
Prime Minister, who is a great leader
of India, convenes a meeting or a
conference of all the parties concerned,
I am sure that it is not very difficult
to arrive at an agreement. The Prime
Minister said that he had been in
touch with several people in Andhra.
I may tell him that he has been in
touch with only the Andhra Provincial
Congress Committee people and none
else. The Congress Leaders in Andhra
have forfeited the confidence of the
people in Andhra Desha. The Presi-
dent, and other office bearers and the
members of the Working Committee
were all defeated in the elections. Not
even one Andhra Minister was elected
to the legislature. So the Prime
Minister has not consulted the proper
persons. ‘

Swami Sitaram, the veteran leader
of the Andhra movement, has launched
satyagraha. Before that it was found
difficult for the Prime Minister
to give an interview to him. Ulti-
mately of course the Prime Minister
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interviewed him. That was very kind
of him. That is a different matter
altogether. If the Central Govern-
ment has a mind, they can consider
it.

Then Dr. Ramaswamy Mudaliar,.
the learned hon. Member of this
House, was speaking about the claim
of Tamilians over the city of Madras.
He said round about 30 miles from
Madras city there were Tamilian
temples. But I will ask him whether
Chennapatnam which is the original
name of the city of Madras is Tamilian.
Is that name Tamilian or Telugu ;
Chennapatnam s cent per cent a.
Telugu name.

SHrRl H.D. RAJAH: We have
gone up to Himalayan Province.

SHRrI P. V. NARAYANA : Let this
question be referred to a boundary
commission or arbitration. Let an
impartial body decide this question.

. of areas which are in dispute.

Sir, this demand for an Andhra
Province has been going on for the
last 40 years. Then we were told
by the Congress leaders who are the
present rulers not to have any diversion
from the national fight and when we
got independence, we could have this
Andhra Province. That was the reason
why we did not press this question
and we made great sacrifices. The
Andhras ° properties were sold away
in our fight for independence and they
were killed and lathi-charged. They
were put into jails and today this is
the prize for them. They are not being
given what they were promised then.
Provinces like Orissa and Sind with
very much less resources were created
whereas Andhra was not, because
Andhra efficiently boycotted  the
Simon Commission in the interest of
National fight, Andhra has very mighty
rivers. It is a surplus area. Andhra’
area is about 70,000 sq. miles. Itis
very rich in natural resources. It
has most fertile land. Out of a total
of one crore of acres under paddy
that is grown in the Madras State,
Andhra alone counts for 47,00,000
acres. About fifty per cent. of other
foodgrains and seventy per cent. of
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tobacco are cultivated on the Andhra
land. And as a Province we shall be
quite self-sufficient. We shall not
need any special subvention from the
Central Government. Now we are
being continuously exploited by the
other people as we are in a minority.
We cannot improve our literature. We
cannot improve our industry and agri-
culture. We have a mighty river Krish-
na. There is the Nandakonda project.
If that is implemented, the people of
Andhra can get the benefit of that.
Strangely enough, they are planning
to take away the water to South of
Madras by implementing Krishna—
Pennar Scheme. But how is it possible
to develop ourselves now ? It is a
life and cJeath question. Let us there-
fore place our respective claims before
a tribunal or a boundary commission
and let it decide all these things. It
* has been said by the Leader of the
House that we are not claiming Madras
exclusively for ourselves. Let all these
things be decided by arbitration, be-
fore which we can place our respective
claims. Let this question be decided
by the Prime Minister himself or
by Acharya Vinobha Bhave or by
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Dr. Rajendra Prasad. We have absolu--

tely no objection to that, Sir.

And one more thing, Sir, and that
is a very important thing. We see
in the papers that the Congress Mem-
bers of this House are going to vote
against the Resolution. But several
Members of the Congress have sup-
ported the Resolution. It is very
strange that Members supporting this
Resolution will be voting against it.
That is against their very conscience.
On the face of it that looks very
ridiculous and degrading.

Surl C. G. K. REDDY : That is
a misfortune.

SHrr P. V. NARAYANA: I should
say this is worse than even autocracy.
It is an atrocious thing. Members
are not being allowed the freedom
to vote in any way they like. The
hon. Members have spoken in favour
of this Resolution and if they are
going to vote against it, 1 wonder
what their  constituencies will be
thinking about them!
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It is a terrible thing that under
the Congress regime we are experienc-
ing such practices. I feel that Pandit
Nehruji is afraid of the formation of
linguistic provinces. He feels that
if thi® demand is conceded, demands
for Uttar Khand in Bengal, Sikhistan
in Punjab, Maha Gujarat, Vishala
Andhra, United Karnataka, Samyukta
Maharashtra and so many other de-
mands will crop up.

Surl GOVINDA REDDY : The
Prime Minister is not against the
Resolution. The Prime Minister has
conceded it.

SHr1 P. V. NARAYANA : Con-~
ceded it in principle. I owe a certain
amount to a certain man. I always
say, “I will pay”, “I will pay”,
but I never pay. What do you mean
by his having conceded it ? We want
it now. Do you mean to say that this
Government is always going to sit
here ? Because they are here now,
we are approaching them. This de-
mand has been before them for the
last five years. Shri H. D. Rajah,
though he does not belong to Andhra,
has supported the demand that an
Andhra State should be formed. In
broad outline, he has supported it.
Mr. K. Rama Rao who isa very
senior member of the Congress Party
and so many other Congress members
have supported the Resolution, as
strongly as if they were seconders
of the resolution. When such is the
case, why should not the members
be allowed the freedom to vote as their
conscience  dictates ¢ Instead of
that, they are not being given any
freedom. I hope they will disobey
the mandate of the Congress High
Command and vote for the Resolution—
I mean without any outside inter-
vention.

SHrt H. P. SAKSENA (Uttar
Pradesh) : Why not withdraw the
Resolution with grace ?

Surt P. V. NARAYANA : When
so many members of the Congress
Party have supported the Resolution
you ask me to withdraw the Resolu
tion with grace. If there is any grac
on the part of the Government, they
should accept the Resolution in view
of the statement in the other Houses
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Surt H. D. RAJAH: They say
it is an antediluvian Resolution.

SHrI P. V. NARAYANA : I might
tell you that this Andhra movement
has gained momentum and it mgay be
that new conservative leader, the
champion of Andhra cause Swami
Sitaram, with Shri Ramalinga Reddy,
M. Narayanarao, O. Subbatata Raju,
Dr. A. S. Chalapatarao, N. V. Chalapate,
P. Subbarao, my humble self and a
host of others, is leading the movement.
If Government will not help us at
this stage, I am sure the movement
will get into the hands of the revolu-
tionaries and it may well be that this
Government cannot put it down, be-
cause it is not a foreign Government.
This Government cannot shoot people
wholesale as the British Government
used to do. I would request the
Government to concede this while
the movement is still under the leader-
ship of conservative people. I request
the Government to declare the Andhra
Province | immediately and to refer
the disputed territories like the Madras
City to an impartial body. I appeal
to the Government once again to
accept the Resolution and alterna-
tively I request the Members to vote
in favour of the Resolution.

Pror. G. RANGA : In view of
the assurance from the hon. the
Prime Minister and the Leader of the
House that they would try to use their
good offices to help our people in
the South to come to the maximum
possible degree of agreement, it would
be proper, it would be only in the
fitness of things, that my hon. friend
must be gracious enough to withdraw
the Resolution.

Suri P. V. NARAYANA : In view
of the statement made by the Prime
Minister, in the fitness of things
the Leader of the House should
graciously accept the Resolution.

Mr. DEPUTY CHAIRMAN: I
will put the Resolution to the vote.
The question is :

This Council is of opinion ‘that Govern-
ment should take speedy steps for the forma-

-~
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tion of an Andhra State from out of the existing
territories of the State of Madras, giving it
the status of a Part A State, and that a Bill for
the purpose should be introduced by the Go-
vernment, on the recommendation of the
President, after ascertaining the views of the
Madras State Legislature with respect to the
proposal and to the provisions of the Bill.

The House divided :

12.45 p.m. '
AYES—26 \

Abdul Razak, Shri.
Banerjee, Shri S.
Bhanj Deo, Shri P. C.
Deshmukh, Shri N. B.
Dhange, Shri V. K.
Dhillon, Shri G. S.
Dwivedy, Shri S.
George, Shri K. C.
Ghose, Shri B. C.
Ghosh, Principal Devaprasad.
Gupta, Shri B.
Imbichibava.
Kakkilaya, Shri B. V.
Kishen Chand. Shri. ~
Mahanty, Shri S.
Manjuran, Shri M.
Mazumdar, Shri S. N.
Misra, Shri C. G.
Narasimham, Shri K. L.
Narayana, Shri P. V.
Ranawat, Shri M. S.
Rath, Shri B.
Raut, Shri R. B.
Reddy, Shri C. G. K.
Sundarayya, Shri P.
Suryanarayana, Shri K.

NOES—r114

Abdul Shakoor, Molana.
Abid Ali, Shri.

Agarwal, Shri B. P.
Agrawal, Shri A. N.
Agrawal, Shri J. P.
Ahmad Hussain, Kazi.
Aizaz Rasul, Begam. s
Akhtar Hussain, Shri. .
Alva, Shrimati Violer. o
Amolakh Chand, Shri.
Anant Ram, Pandit.
Barlingay, Dr. W. S.
Beed, Shri 1. B.
Bhuyan, Dr. 8. K.
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Bisht, Shri J. S. _ | Onkar Nath, Shri,

Biswasroy, Shri R. j Pande, Shri T.

Borooah, Shri L. ' Parikh, Shri C. P.

Budh Singh, Sardar. ¢ - Pattabiraman, Shri T. S.

Chandravati Lakhanpal, Shrimati. Pawar, Shri D. Y,

Chauhan, Shri N. 8. : Pheruman, Sardar D. S.

Das, Shri Jagannath. ) Pil'ai, Shri C. N.

Dave, Shri S, P. - Podar, Shri R. A.

Deogirikar, Shri T. R. - Prasad, Shri Behron.

Deshmukh, Shri R. M. | Puri, Shri M. L.

Dinkar, Prof. ¢ Pushpalata Das, Shrimati.

Doogar, Shri R. S. Pustake, Shri T. D.

Dube, Dr. R, P. Raghu Vira, Dr.

Dube, Pandit S. . Rahmath Ullah, Shri.

Farugi, Maulana M. , Rajagopalan, Shri G.

Gilder, Dr. M. D. D. ‘ * Rao, Shri Venkat. -

Gopal, Shri V. G. " Rao, Shri Rama.

Gopalaswami, Shri N. ' Ray, Shri S. P.

‘Hathi, Shri J. L. i | Reddy, Shri Channa.

Hedge, Shri K. S. . Reddy, Shri Govinda.

Hemrom, Shri S. M. . ‘ Saksena, Shri H. P.

Hensman, Shrimati Mona. ' i Sambhu Prasad, Shri.

Italia, Shri D. D. | Sarwate, Shri V. S.

Jafar Imam, Shri. " Savitry Nigam, Shrimati.

Jain, Shri S. P. . Seeta Parmanand, Dr. Shrimati.

Jalali, Aga S. M. . Shah, Shri M. C.

Kapoor, Shri J. R. ‘ Sharda Bhargava, Shrimati.

Karayalar, Shri S. C. ' ~ Sharma, Shri B. B.

Kaushal, Shri J. N. " Shetty, Shri Basappa.

Keshvanand, Swami. ’ » Shoila Bala D13, Shrimati.

Khan, Shri A. S. * Singh, Babu Gopinath, B
Khan, Shri P. M. | Singh, Shri Kartar.

Khan, Shri Samiullah. ‘ Singh, Shri R. K.

Kishori Ram, Shri. > ' Sinha, Shri R. B.

Lakshmi Menon, Shrimati. - i Sinha, Shri Rajendra Pratap. ’ -
Lal Bahadur, Shri. i Sinha, Shr1 R. P. N. -
Lall, Shri K. B. Sobhani, Shri O.

Lilavati Munshi, Shrimati. Surendra Ram, Shri V. M. ; o
Madhavan Nair, Shri K. P. - Tamta, Shri R, P.

Majumdar, Shri S. C. Tankha, Pandit S. S. N.

Malkani, Prof. N. R. ‘ . | Tayvebulla, Maulana M. .
Maya Devi Chettry, Shrimati. Thakur Das, Shri.

Misra, Shri S. D. Thanhlira, Shri R.

Mitra, Dr. P. C. Thimmabobi, Shri L. H.

Mookerji, Dr. Radha Kumud. X Vaidya, Shri K. D.

Mudaliar, Dr. A, R. ’ ! Valiulla, Shri M.

|
Majumdar, Shri M. R.

Mukerjee, Shri B. K,
Nagoke, Jathedar, U. S, .
Narayan, Shri D. - ] The Council then adjourned
1
|

Venkataraman, Shri S.

The motion was negatived.

Narayana, Shri P. V. till a quarter past eight of the
Narayanappa, Shri K. clock on Tuesday, the 22nd
Nihal Singh, Shri. : July 1952.



